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While I was listening with very great
interest to what fell from my esteem-
ed colleague, I remembered three
years back a deputation on behalf of
a responsible society waiting upon the
then Commerce Minister—Shri Sri
Prakashji—which wanted to stop all
this nonsense—they did not say non-
sense—the banning of cosmetics for
instance. They said the cosmetics
that were manufactured in this coun-
try harmed the skin rather it helped.
In justification of their demand they
said that we ought to test their quali-
ty and utility. Recentfly we have
made some liberalisation on cosmetics
and other luxury articles but the
liberalisation is very small compared
to the whole of our foreign exchange
and it will not make it possible for

large quantities to come in. So I
think there is an immense field for
creating public opinjon rather than

trying to fetter people’s tastes in such
matters by any coercive legislation.
And that is the reason why Govern-
ment feel it impossible to place res-
{rictions on art silk. It is much better
for us to promote the use of silk, to
enlarge its production and to make
it popular in more and morz centres
than to ban art silk completely. Art
silk is being produced in our country
and may be in a sizeable time we
might become self-sufficient in respect
of art silk.

Now Sir, there was a point made by
my esteemed friend on my right ask-
ing me to remove all restrictions. I
wonder what restrictions he refers to.

Anyone is welcome to grow any
number of cocoons and produce any
amount of raw silk. We have not

placed any restriction on that except
of course where it is a question of
spreading disease through cocoons.
That, of course, is mecessary for the
proper propagation of seed-cocoons
and development of the industry as a
whole. So, Sir, I could not follow
what he said, because at the present
moment there are no restrictions at
all. So far as actual production is
concerned I am sure his efforts—parti-
cularly of my colleague, wherever he
goes he preaches the cause of silk—
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will have a proper effect. Except
those who are wedded to art silk

these days others will certainly follow
his advice.

Sur1 D. NARAYAN: Why not define
silk?

Surr D. P. KARMARKAR: Yes,
there was a point made aboul that.
There is something in that, I must say.
We shall have the matter considered—
just to define silk in a manner so as
to separate it completely from the
notion of art silk. There again, I am
afraid, Sir, that people who buy know
the stuff that they are buying. If is
not because a particular thing is call-
ed art silk that they are buying it
and it is not that if there were a
correct definition of silk by legal en-
actment that people would cease to
buy what is known as art silk or what
might be known as rayon. If tomorrow
we make it impossible for rayon to be
called art silk, I am afraid the number
of purchasers of rayon—to pegin the
use of the word from now on—would
be about the same. There is the other
question of adulteration. That is an
offence under the present law. Peo-
ple do not wait for the amenament of
a definition to commit an offence. My
hon, friend appreciates that, I am
sure, very micely. But still, in order
to remove the psychological effect, if
any, that the ferm ‘art silk’ might
have, we shall have the matter consi-
dered and looked into.

Mgr. DEPUTY CHAIRMAN: The

question is:
“That the Bill be passed.”

The motion was adopted.

THE COLLECTION OF STATISTICS
BILL, 1952, .

Mr. DEPUTY CHAIRMAN : We
will now take up the Collection of
Statistics Bill.

THE MINISTER ror COMMERCE
(SRt D. P. KARMARRAR): Sir, I beg
to move:
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“That the Bill to facilitate the col-
lection of statistics of certain kinds
relating to industries, trade and
commerce, as passed by the House
-of the People, be taken into con-
sideration.”

331

Sir, as hon. Members themselves are
already aware, there was an enact~
-ment, the Industrial Statistics Act of
1942, which enabled us to collect and
publish, if necessary, the statistics re-
lating to industries. I am sure that
‘hon. Members are also aware of the
publication about industrial statistics
which has served a fairly useful pur-
pose. But, Sir, we felt that in these
days when we have to exercise an in-
telligent economic control, a power
merely in respect of industries would
not be sufficient. Commerce is also
an equally important subject and
therefore we thought it fit to extend
the range of the powers that we had
already under the statute referred to
and this Bill does nothing more than
adding the field of commerce also to
the fleld of industry. We seek the
same powers of making a collection
of statistics and in fact this present
measure is almost a replica of the old
meagsure excepting that this relates to
both—commerce and industry. I need
hardly take the time of the House by
enlarging or dilating on the utility of
such a measure. As days pass, we
grow conscious of the great importance
of statistics in the cause of economic
development. Whether it is a matter
of foreign exchange or whether it is
a matter of import and export control
or whether it is a matter of develop-
ment of industries—large and small
scale—in any sphere of economic
activity unless we have correct stat-
istics, we cannot base sound conclu-
sions on given data and these statis-
tics are also useful in making a
periodical review of the progress made
in different situations. Incidentally,
some time back when we wanted
statistics relating to employment of
mon-nationals in the concerns here, we
found ourselves faced with some diffi-
culty. We could not compel them to
give us such information under any
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law as such, nor did we want to take
any coercive measures. But we found
there was a lacuna in the law which
was rather unsatisfactory. We should
be in a position at any given time to
invite the information on relevant
topics both in relation to industry, as
also in relation to questions concern-
ing commerce, and therefore, Sir, this
measure has been put before this hon.
House for its acceptance.

Now, as I said, this Bill will replace
the Industrial Statistics Act of 1942.
That Act empowered the Provincial
Governments to colleet statistics only
with regard to factories. The Bill now
before the House, as I said, is wider
in scope and gives powers to the Cen-
tral Government ag well as the State
Governments to collect statistics with
regard to any matter concerning any
industry or class of industries, com-
mercial or industrial concerns includ-
ing factories, welfare of labour, con-
ditions of labour etec. In other words,
this Bill closely follows the pattern of
the Industrial Statistics Act of 1942
which has well stood the test of time.
The appropriate Government  will
make the necessary rules under clause
14 of the Bill for purposes of carry-
ing out the objects of the Bill. Sir,
clause 12 gives power to the Central
Government to give directions to the
State Governments as to the carrying
into execution of this Act in the State.

As I said earlier, I do not propose
to take the time of the House by dilat-
ing in detail on the provisions of this
Bill as the pattern of this Bill follows
that of the old Act. Similar powers
are being sought and the principal
change now being made is that the
field of our enquiry and collection of
statistics is sought to be enlarged.
In our modern economic life, as I said,
and as the House will doubtless agree,
statistics are the best source of correct
governmental actions, as also in the
matter of guiding public opinion. For
instance, I might mention that the
United States of America, for parti-
cular periods, have the means ,of col~
lecting all the information relatifig to
the retail trade etc. So it is very use-
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ful in matters relating to trade. Now
at the present moment we may not be
able to go so far, but certainly we
should be able to go ag far as we can
in the matter of proper collection of
statistics. Statistics strengthen our
studies and promote correct conclu-
sions in respect of our economic prob-
lems.

Sir I beg to move.

MRgr. DEPUTY CHAIRMAN: Motion
moved: :

“That the Bill to facilitate the col-
lection of statistics of certain kinds
relating to industries, trade and com-
merce, as passed by the House of
the People, be taken into considera-
tion.”

Surr B. C. GHOSE (West Bengal):
Sir, as the hon. Minister has stated,
the object of the Bill is to give powers
to the Government to enable them to
collect industrial and commercial
statistics, and obviously these statis-
tics can be put to several uses and
also form a basig for formulation of
policies. One such useful use to which
the statistics can be puf, and to which
reference has also been made in the
Statement of Objects and Reasons, is
a matter which was also the subject
of lively discussion in the recent past,
namely, the question of the employ-
ment of Indians in foreign-owned and
foreign-controlled companies. I am
aware, Sir, that this is not the sole
purpose of this Bill but it is also a
very important purpose which can be
achieved if action is taken on the basis
of information that may be collected
on the strength of this Bill.

Now this question of employment of
Tudians in foreign-controlled and
foreign-managed firms, on which T
want to say a few words, has many
facets First there is the question of
Indianisation. It is quite natural that
we should want that more Indians
should be employed in executive and
technical posts in these foreign com-
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panies and it was very helpful that
the Government took up an attitude
which assisted the attainment of that
purpose, because the Government
made it known, both in Parliament
and outside, that they favoured a
policy of progressive Indianisation of
the higher executives in foreign firms.
There are various ways by which that
objective can be attained. As the hon.
Minister concerned must be fully
aware, our neighbouring countries like
Pakistan and Ceylon have taken re-
course to some legislative measures to
achieve that object. Here in India we
have relied more upon persuasion than
upon compulsion, And 1 endorse the
policy that has been pursued here to
gain that objective. It is much better
to have our object achieved by friend-
ly advice given to these companies and
by persuasion. Unfortunately, Sir,
that purpose is not furthered by the
attitude of mind that is revealed in a
recent article in the July issue of a
journal called “The Cable”, which is
the House Magazine of the Birds &
Heilgers Group, and which happens
to be one of the most important
British managing agency firms and
may be said to echo the views of what
was once known as Clive Street. It is
stated on page 4:

“We should make it clear that we
do not intend, nor do we Dbelieve
that it is compatible with maintain-
ing the organisations’ British charac-

I should underline the words ‘“the

organisations’ British character”:

o to Indianize our covenanted
staff completely, and therefore it is
essential that recruitment of young
British general assistants, apart from
technicians, should continue. If
British business houses as a whole
should ever be debarred from conti-
nuing such recruitment, it would
undoubtedly be a factor inclining
certain firms to sell out, which, in
our opinion, would not benefit the
community ag a whole and we be-
lieve would be welcomed least of
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all by the Indian staff
firms.”

in British

What I object to in this statement is
what may be called the implied or
covert threat that, if their policy i»
not endorsed, they may close down. I
should like the Government of India
to state here categorically thal they
are uot going to be deflected from the
policy, that they have stated they
would pursue, by such implied or
covert threat. The hon. Minister
stated in the other House that we were
not against British firms or foreign
capital so long as Government have
their say in the matter. 1 hope that
whatever is necessary to implement
that policy will be done irrespective
of what might be considered to be the
opinions of these British firms. That
should be made clear.

The second aspect of this Indianiza-~
tion is the question of discrimination.
It is not merely a question of the
appointment of more and more Indians
to the higher executive posts in these
British firms or foreign firms but i :s

also a question of the difference in
treatment as between employees of
the same status in the same firm. In

this same article, the point has besan
made out that it is quite natural that
those whom foreign companies drafti
from abroad or from Great Britain
should he paid a higher salary in the
form of an overseas pay. I am quite
willing to admit that point, but apart
from what may be considered to be
necessary to give an allowance of the
nature of an overseas pay, there
should be no other discrimination in
treatment, for example, in regard to
allowances and other facilities Ilike
giving of transport or sitting accom-
modation and so forth which, although
they may appear to be trivialities, may
be very galling to the persons actually
so differentially ireated. I should like
the Government to say here clearly
that they do not favourably consider
propositions of this nature where
Indians are treated on a differential
basis apart from what may be con-
sidered necessary to give a higher

62 C.8.D.
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salary in the nature of an overseas
pay. And 1 should like the Govern-
ment to say that they would prefer
that the salaries should be the same,
but, as used to be the case with re-
gard to the 1.C.S. previously that, who-
ever were recruited from Great Bri-
tain were given an overseas pay which
was shown separately, so also in the
crase of the Indians and non-Indians
employed in foreign firms, the basic
salary may be the same, but that an
overseas pay may be fixed for those
recruited abroad.

The third aspect in this connection
is the question of victimisation. The
hon. Minister may be aware that cer-
tain Indians were victimised. I be-
lieve he has also received certain re-
presentations from such Indians. 1
quite appreciate the point of view of
the Government when they say that
they cannot actlively intervene in thesa
matters and take up these cases and
say that they themselves would in-
vestigate these cases in which there
has been victimisatioit, but at the same
timre what I should like the Govern-
ment to do ig to say that they would
like that such cases of victimisation
should be reviewed by the companies
themselves and treated in a very sym-
pathetic manner, because I am sure
that, if the Government merely male
a declaration of their policy or wish
to the effect that they desire that the
cases of victimisation should be re-
viewed by the companies themselves
without any intervention on the part
of the Government, then also some-
thing may be done for those gentle-
men who have been victimised.

Sir, I do not want to say anything
more on the question of Indianization
in foreign firms, but theire are two or

three points that I should like to
make upon the Bill itself. The first
is about the collection of statistics.

The hon. Minister may be aware of the
inconvenience caused to industry and
commerce when statistics are called
from establishments, whether indus-
trial or commercial, by various agen-
cies of Government. That creates not
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only confusion but it also entails cost,
and it is necessary that we should try,
as far as we possibly can, to reduce
costs of the trader or the manufactur-
er. I would like to ask the Govern-
ment whether they do not consider it
possible that these authorities should
he centralised, and that, when they
approach an industrial or commercial
establishment, only one authority
should approach them for all kinds of
information. They may have sub-
divisions within their Departments or
sub-Departments, but I should like
to suggest that it will be very helpful
to industry and commerce if only one
agency asks for all kinds of informa-
tion. Today many agencies call for
information. The Factories Depart-
ment under the State Governments
ask for information. The Supplies and
Industries Department ask for in-
formation. The Labour Department
ask for information, and there are
various other Departments, and it
creates trouble and inconvenience and
is responsible for higher costs, and as
the idea is to try to achieve lower
costs, I think the Government should
come forward to help, and industry
and commerce would be grateful to
Government if they could bring about
rationalisation in this matter.

The second point is about the use to
which such statistics are likely to be
put. I should like to have some idea
fromr the Government as to whether
they have considered as to what in-
formation they are going to publish
after they collect such statistics and
what use they are going to make of
them. Will they be simply lying in
the Departments or are they going to
make them available in suitable form
for the assistance of the public or
students of economics or research
students? Before they come to any
decision on that point, it might be
helpful to take the opinion of those
who are interested in these subjects
as to the fornr in which the informa-
tion should be provided -and may be
useful for the various kinds of people.
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The third point is about the form
in which the informatijon is to be col-
lected, and that is very important.
Here under the rules the Government
are going to adopt some form, the
form in which the various types of 1r-
formation will have to be given. As
the hon. Minister may be aware, there
was some difference of opinion, on the
question of the extent of Indianization
in foreign firms, on account of the
form in which the information was
collected. His attention might have
been drawn to the fact that by asking
for information in the form in which
it was asked, the Governmeni were
in fact assisting those foreign firms,
because they could conceal the in-
formation that was necessary in order
to assess that very question of how
far Indianization had been given effect
to. Therefore I should like to suggest
to the hon. Minister that before the
form is finalised, he should consult and
take the opinion of the persons who
may be interested in it. Further [
would like to suggest that before
finalising the form, he might publish
it in the interim stage in the Official
Gazette and ask for opinions if any
further addition or modification is
necessary in that form so that nobody
may have any grievance that the Gov-
ernment of India were assisting parti-
cular interests in the matter of the
form in which information was sought
to be collected.

SHRr S. N. MAZUMDAR: (West
Bengal): Mr. Deputy Chairman, Sir,
the hon. Minister in his opening speech
has only incidentally referred to the
fact that on a previous occasion when
the Government of India requested
foreign firms in India to provide in-
formation as regards the employment
of Indians, the response was not very
satisfactory. I hold that this matter
is very important. In fact, on a pre-
vious occasion I raised this question
about the Indianization of the services
in the foreign firms. Government is
not taking a very satisfactory stand.
As regards providing information, 1
understand that out of nearly 1,600
foreign ﬁrms in India only a thousand
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pernaps cared to reply and the re-
plies too were not accurate and there
are no means to check the accuracy
of the information. My hon. friend
wmr. Ghose also referred to this matter
but on one point I cannot agree with
him. I don’t think that friendly per-
suasion from the side of the Govern-
ment is sufficient in this respect. In
fact he has referred to a memorandum:
which was published some months
back by the executives engaged in
foreign firms in which attention of the
Government and the public was drawn
to conditions of service and the treat-
ment which our fellow countrymen
receive in this foreign firms. In fact,
that memorandum characterised these
foreign firms as so many little South
Africas on Indian soil. About the
differential treatment—rather dis-
criminatory treatment—which Indians
receive there. my friend has dealt
with. I do not like to take much
time of the House in going into i3
detajls. But in some matters I must
draw the attention of the Government.
I mentioned previously also that in
tea gardens when the British com-
panies were shouting hoarse that they
were passing through a crisis, junior
assistant managers were being im-
ported from England on high salaries
whereas Indians were getting very
bad treatment at their hands. There
are numerous such examples. So
friendly persuasion is not sufficient in
this matter. Government should take
up this matter very seriously and en-
«quire into the conditions mentioned
in that memorandum.

‘Secondly, I would like to say that
the purpose for which these powers
which the Government are taking
should be clearly defined. For 2x-
ample, this information about the em-
ployment of Indians is not sufficient.
“There are many many important ques-

tions on which infermation is neces-

sary but that information is lacking.
For example, I put a question to the
«Commerce Ministry in the last winter
session about the total amount of
profit earned hy the British tea com-
panies in India for all this time, say
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even for a skort period of 20 ycars,
and also the amount of remittances
abroad, The Commerce Minister was
not in a position to reply to that. But
that is very important. My friend Mr.
Kakkilaya also put a question in the
first session to the Finance Minister
asking for information regarding the
capital invested and the profit earned
and remittances sent abroad by the
gold mining company of Kolar gold
fields, Mysore, and the Finance Minis-
ter promised to collect the information
and lay it on the Table of the House,
but that has not been done as yet. 1
do not know whether Government
were earnest in that matter but sup-
posing that Government were in earn-
est, then also this question would
creep in that there are no powers to
compel these foreign companies to lay
all the relevant information before
the Government. Actually it happens
that even before the Industrial
Tribunals these firms refuse to lay
any information about the accounts
on various pretexts. I shall cite
an example. The Commonwealth
Trust Limited, which has a number
of factories, dyeing, hosiery and
textile mills, engineering works,
etc., in the western coast of Madras,
refused to submit their accounts to
the Industrial Tribunal on the ground
that their headquarters was in Lon-
11 am, don. This was in 1951-5_2
When these things happen, it
is very necessary to get accurate in-
formation about their position and the
profits which they make. Take the
recent cgse of tram fare increase ia
Calcutta. The Company submitted
that unless fares are increased they
will undergo losses. But the main
question should be what amount of
profit they have earned and what is
their actual position. About that
there is no accurate information.

Secondly, I think that information
should be collected about another
matter., The question of managing
agents has been mentioned in this Bill
and also in the Statement of Objects
and Reasons, but what I am more con-
cerned with is that only general in-
formation, if it is collected about
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managing agents, 1s not enough There
1s one mmportant question It 1s often
said that since 1947 many British or
foreign managing agencies have
changed hands—they have either be-
come Indianized or have taken Indian
partners We have no real idea as
regards that Indianization We do
not know whether they have com-
pletely ceased to be foreign or partly
Indian or 1. 1s half Indian or what
position the Indians occupy there
About these also we have no informa-
fion This 1s also very mmportant
pecause apait from all disputes about
employing foreign capital in India,
it 1s very important that we have a
clear picture of these 1 our minds
So special stress should be laid on
collecting information i1n this matter
Then there 1s another factor also
Many new concerns have been floated
in India with supposed joint partici-
pation of foreign and Indian capital
There also we have no clear 1idea
about the terms of agreement, o1
about the domination or influence of
ther Indian or foreign capital in
such joint concerns It 1s very neces-
sary, apart from all disputes or poli-
tical questions, to have a clear 1dea
about this we want to have a grip
on our national economy So I think
the pow eis which the Government atre
gomg to take in this Bill should be
utilized in this direction I have put
forward an amendment and I shall
make further points later

Pror G RANGA (Madras) Mr
Deputy Chairmran, Sir I am sorry to
have to come a little earlier than my
friend Mr Parmkh whom I would
have Iiked to hear first 1 did not
know that he was standing up on this
occasion

I agree with my hon friends who
have spoken today on this Bill, both
from the Government side as well as
from the Opposition side It 1s com-
mon ground that we should try to
get all relevant and useful informa-
tion m regard to the mmdustrial and
commercial concerns which carry on
Business in this country whether they
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belong to our own nationals or to
non-Indians So far ow friends have
laid stress on the need for obtaining
this information from the foreigners.
and foreign controlled concerns That
does not exhaust or that ought not to
exhaust our anxiety to get this kind
of 1nformation from industrial and
commercial concerns as a whole and [
am sure it 1s not the intention either
of Government or of the Oppositiom
that we should discourage investment
on the part of foreigners in our coun-—
try, or the development of industrial
and commercial concerns and activi-
ties i our country The time has not
yet come when we should discourage
that kind of activity On the other
hand the Planming Commission has
made 1t clear that i1f we are to make
rapid and adequate progress in com-
mercial and industrial spheires, we
should be prepared, if need be, to go
out of our way to welcome paitner-
ship and co-operation from abroad.
Whether 1t comes from the Anglo-
American side or frorn somre other side
it does not matter The most wmpor~
tant thing 1s that we should take
suffictent care to see that these
foreign concerns and their owners do
not exploit us 1n any way different
from our own 1ndustrial and coms-
mercial conceins And to the extent
that they are allowed this privilege,
we should see to 1t that at the earliest
possible moment, our personnel become
able enough fo replace the foreign
personnel by ganing the necessary
experience and seniority and that
our own capital 1s able to replace the
foreign capital and our own mana-
gerial capacity also 1s developed to
such an extent that we will be able
to take over the whole of the manage-
ment of the foreign concerns wherr
the proper time comes

Now, having said that much, 1t is
very necessary that we should hasten to
pass a Bill like this But 1s 1t enough?
That 1s where the point made by my
hon friend Mr Ghose becomes very
relevant One pomnt on which T
straightaway agree with him 1s this.
When you prescribe a particular form
m conformity with which the
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statistics have to be collected, 1t 1s
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these States State

necessary that Government should | Governments are having the" neces-

take counsel not only with their own
statistical experts but also with the
expeits i the differernt universities
and also with those with commercial
and 1ndustrial experience who are
available m this country That 1s why
he has also suggested that when such
a form 1s first of all published, pos-
sibly 1n their official gazette the forwn
should also be circularised among all
the relevant organizations dealing
with such subjects 1n our country and
‘their advice also should be obtained
before these forms are finalised

There 158 a second suggestion he has
made which I would like to endorse
Instead of various departments ask-
ing all the 1ndustrial concerns fol
variwous kinds of information, 1t would
be much better if the Government of
India were to take steps to see that
in each State tHere 1s a statistical

department to which all therr
demands for 1nformation may be
<hannelled And from that depart-

ment again the demands would sally
forth to the industrial concerns The
advantage of this method should be
ebvious to everyone 'The special
advantage to the industrial concern
would be that instead of being called
upon to give the same kind of infor-
wmation by a number of agencies on
different occasions they would be
called upon to give the information
<only bv one agency Whenever the
need arises, that information would be
there 1n that particular clearing or
pooling office and whenever any
demand 1s made by any one depait-
ment or authority, 1t would be the
task of the head of that particular
office to see whether that information
is already available on that parti-
cular topic and if that information 1s
glready available then they should
mnot trouble the inaustrial concerns
~<oncerned.

It is not enough to pass a Bill like
4this and keep quict The most 1m-
portant thing 1s for the Central Gov-
ernment to see that they have some
agency of their own m each one of

sary machinery to collect the infor-
mation required that they collect the
mformation and that the information
collected 1s correct ‘Therefore from
time to tume, 1t should be possible for
a staustical representative or a statis-
tical expert of the Goveinment of
India to satisfy himself in each State
that the co-operation that 1s heng
offered by the State Government 1s
adequate and 1s satisfactory and 1s
scientific  Then ‘1t would also be
necessary for the Centi1al Government,
1f neeu be, to provide some financial
assistance to the State Governments in
order to develop the necessary equip-
ment in this direction I think for the
collection of statistics regarding cot-
ton gmmning, cotton spinning etc, and
for other statistical information the
Government does make some kind of
financial allowance to the industrial
concerns in order to enable them to
emplov the necessary labour and
periodically supply this information
to Government I sav this subject tn
correction But, anyhow, my sugges-
tion 15 that Government should be pre-
pared to consider the advisability and
the necessity of giving some kind of
financial inducement and assistance,
1f and when necessary to such of the
industrial concerns as would demand
1t and as would really deserve 1,
whenever this kind of information is
demanded by Government—informa-
tion which has to be collected by them
after taking a lot of trouble

Sir, I have in my mind not only
foreign concerns but also Indian con-
cerns More and more of them are
going to be brought w1tl}m the pur-
view of this Act and i1f all of them
were expected to supply this informa-
tion, to be ready with the information
whenever called upon on so many »>f
these topics, it would become neces-
sary for them to obtain and employ
special staff and be prepaied to give
this information, c.pzc ally when you
provide penalties here for the supply
of information which may prove later
on to be defective and to be wrong



45 Collection of Statistics

{Shri S. N. Mazumdar.]
It would only be fair that the Gov-
ernment of India, as well as the State
Governments, should be prepared to
go more than half-way to co-operate
with the industrial concerns and the
commeicial concerns in order to see
that they are able to have the neces-
sary and competent staff and give
accurate information to us.

Lastly, when you collect all this in-
formation at the State Centre as well
as at the Union Centre, what use are¢
you going to make of it? My hon.
friend Mr. Ghose hag alieady made
one suggestion. It would not b2
necessary for the hon. Minister to
make up his mind here and now and
give us a decision regarding this mat-
ter. I think they could leave it to the
Council of Statisticians which I think
already exists in this country as one
of the branches of the Science Con-
gress. Government could take agd-
vantage of their advice from time to
time. They could place all this volume
of information with them and seek
their advice as to what portion of it
should be made available to the public
and what portion kept ag seciet. Even
out of that portion of the statistics
that is kept as secret, it should be
possible for Government to make 2
good portion available to research
students in the colleges and universi-~
ties—the statistical informration that
we have in our country. Otherwise
what would happen is that Govern-
ment having all this information in
their hands would not know what to
do and their own experts may be-
come stay-put and we should be going
through all this trouble for no useful
purpose at all.

In conclusion, Sir, there are onlr
one or two small details to which [
would like to draw the attention of
Government. They want to appoint a
statistics authority. It has been the
custom in the past and also now to
nominate the District Collector in
each district as the authority for this,
that and so many other purposes.
Similarly they might be doing this
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time also and add this alse to his
work. Somehow I feel a little diffi-
dent to suggest that in every place a
separate statistician will have to be:
appointed. But I would like to sug-
gest that, to start with, it is necessary
that the Government of India should
have their own expert statistician
in each State, to be designated as the
statistical authority in that State as
a whole. In addition to that, of course
they would have the power 1o give
power also to the State Governments
to designate the District Collector or
any other person, for instance, the
Labour Commissioner or the Facturi~
es Inspector or any other officer, as
the statistical authority. Then they
have to fix sometimes the power of
the statistical authority to call for
return or information, also the inter-
val within which such infrrmation or
returns should be furnished. In fix-
ing these intervals Government will
have to be rather Yareful.

If we keep only the foreign firms
in our view, it may not be so very
necessary to be so careful, but when
it comes to our own concerns which,
unfortunately, as we know, are not so
very strong in their managerial set up,
in their office and in the emgployment
of experts, it would be necessary for
the Government to be extremely care-
ful. They should fix the interval as
long apart as possible so that it would
be within the competence of the con-
cerns which will be asked tu supply
the information to furnish them.

SHr1 C. P. PARIKH (Bombay): Mr.
Deputy Chairman, first of all I would
crave your indulgence to say that
after three Members of the other side
have spoken, I am given a chance.
Naturally, the system should te that
one Member from that side should
speak followed by one Member from
this side.

Pror. G. RANGA: Apart from that,
I have myself apologised for having
got up.

Surr B. C. GHOSE: You may call
upon any Member to speak. Even if
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five people from that side get up and
talk, we do not object, Sir.

MRr. DEPUTY CHAIRMAN:
enable you to
reply.

It will
give a comprehensive

Surr C. P. PARIKH: Now, Sir, this
Bill looks like a simple one but its
effects are of a far-reaching character.
It is very good that it has been brought
forward now on account of the special
information required of the foreign
concerns, I would have liked, Sir, in
this case, when so many foreigners are
employed in this country, that the
Commerce Minister should have given
us some information regarding the
staff employed in trade and com-
merce as also the salary drawn by
them during the year. I think these
figures must be with him and ir what-
ever form they are classified a rough
idea would have been very important
in arriving at the volume of employ-
ment of foreigners in the trade and
commerce and, I hope, Sir, that in his
veply he will give this information.

Now, this Bill gives a wide power
in the matter of trade and commerce
to the Commerce Minister and he may
require statistics in regard to import-
ant headings. I am quite sure that
this is necessary. Apart from the em-
ployment of foreigners in this country,
there are other aspects and in that
connection this Bill is a welcome mea-
sure. This ought to have been brought
forward five years before when the
Congress regime began. When we
look to the statistics in our country
in the matter of trade, industry and
commerce we find that they are so
inadequate that we are unable to
form a correct picture of the economic
structure that we envisage for this
country. The Economic Adviser is
publishing statistics and we find that
only 70 per cent. of the people have
supplied the information. It is not
the correct basis to judge our progress
in the matter. Therefore, this measure
is very important from that stand
point.

Now, let us examine what it involves
because every possible concern in the
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country is brought under this Bill. I
may say, Sir, that there are 20,000
factories, under the Factories Act,
about 60.000 commerical establish-
ments, 5,000 mines and plantations and
about six lakhs of miscellaneous trad-
ing establi-hments. If he has to collect
from all these people, as he has a
right to collect, it would be a great
task. I am asking him to make a
distinction in this matter and I say
that proper information could be com-
piled especially from those concerns
which are employing large number of
persons or whose wage bill is very
large.

According to the Labour Gazette the
number of factories which employ
from 1,000 to 5,000 persons is 478 and
factories employing over 5,000 number
34; below, in the range of 500 to 1,000,
the number of factories is 329. If the
information is properly collected and
compiled and, also properly used, we
have only to look to 400 big concerns
and 300 small concerns. This is very
easy for him to do. The industrial and
commercial establishments  working
in this country require some supervi-
sion and control in the matter of their
working, as some Members have said.

When the forms are to be sent out,
1 agree with Mr. Ranga, that these
forms should be prepared only after
getting the opinion of the various con-
cerns who know about it; the forms
should not be sent to them for comple-
tion if they are prepared only by the
administrative offices. As an instance,
Sir, I will quote the procedure in the
Textile Commissioner’s office. That
office used to ask for about 400 forms
during the year when only 100 would
have sufficed them and in course of
time and after persistent representa-
tion to them and after persistent in-
fluence in the higher quarters, we
were able to reduce this number to
about 200. This is not all. The
Labour Departments of the State Gov-
ernments and the Industries Depart-
ments of the State Governments also
ask for the same statistics in the same
form. I may tell you. Sir, that the
manner in wh.ch these forms are ask-
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ed for is such that it only increases
the cost of furnishing the statistics. I
think, Sir, when the Commerce Minis-
ter is going to enforce this measure,
he should take this factor into consi-
deration. He can have some confi-
dence in some associations if he has
none in individuals.

Then, Sir, I come to the preserva-
tion of information supplied by indi-
vidual units. The individual units
may be asked to give information of
any nature, of any sort, which may
be prejudicial to the working of the
unit if such information goes out in-
discriminately or in a form which is
not beneficial to the concern. It is
necessary to have statistics but if the
compilation is industry-wise, there
will be no fear; this compiled statis-
tics should be available to all persons
in the trade. Many of the statistics,
even though they are not secret, are
not published for the information of

the public. Either Government is
fighting shy of criticism, or I do not
know what. There is so much of
statistical material; these should be

widely published and published in a
manner in which people can under-
stand and gather useful information
from them. 1 appreciate that such of
the material as is of a secret nature
should not be published but the others
which are not of a secret nature should
be available to those who require it
and it should be widely published.

I now turn to another aspect of the
Bill. The firms are asked to give in-
formation regarding the salaries drawn
by various persons. We may be able
to find out why so many officers with
high salaries are appointed in one con-
cern whereas another concern is able
to do with less people with much less
salary. Of course, there are no powers
to compel them but those concerns
which appoint a number of people on
higher salaries and exercise their
patronage, when they know {hat they
are being watched, will be careful and
there will be a stop to further employ-
ment of this nature. The Commerce

[ COUNCIL ]

Bill, 1952 350
Minister should bear this ic mind at
the time of the compilation cf the
statistics from the 500 major estab-
lishments, and he will be able to know
a great deal as to why one concern
is having so many highly paid officers
whereas another concern of *he same
type and of the same nature is able
to do with lower grades for their offi-
cers. Then, Sir, another point and
that is with regard to the employment
and use of foreign machinery in the
biggest concerns. If certain concerns
are able to do with indigenous
machines produced in the country I do
not see why other similar concerns
are allowed to have foreign manufac-
tured machines and similar stores.
Out of the 400 concerns we may find
that many are not using the products
of indigenous manufacture. I have
often said and I repeat it on this
occasion that the large-scale manufac-
turers are not utilising the procCucts of
small-scale manufacturers in the coun-
try and if some are able to use them
in a particular industry, I do not know
what is the difficulty for others to do
s0.

Then, Sir, I will come to another
matter with regard to insurance, bank-
ing, shipping, and export and import
trade. These are the four categories
where foreigners operate predominant-
ly and they practically have the con-
trol in the matter of commerce and
trade because insurance, banking,
shipping and export and import trade
are so related that through these
sources there is an  invisible drain
from this country which ¢oes to the
advantage of foreign concerns. Let
me take up shipping. When goods are
to be exported or imported one has to
go to the foreign companies whc own
their own ships or their own insurance
companies or their own banks. I think
that something may be done in this
respect and ways and means may be
found to see how this invisible drain
of our money could be stopped and
what else can be done in this regard.

Then, Sir, T would come to the last
point with regard to clause 9. Clause
9 refers to prosecution of a company
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for offences. Now I have to point out
to the Commerce and Industry Minis-
ter that the prosecutions have been of
such a nature that in many cases the
officers who are competent to institute
prosecutions use that weapon even
where such a course is not warranted.
I know of many prosecutions which
were launched and which were later
withdrawn but after harassing the
man for 3, 6 or even 12 months. If
prosecution is to be launched why not
launch it in time? The lower class of
officers try to take money frem the
industrial and commercial concerns on
the ground that they have made
technical mistakes and that such mis-
takes legally entail prosecution. In
this clause it is shown how the pro-
secution can be launched and against
whom. First of all, the prosecution
will be on the managing agent or offi-
cer in charge of the comnany. But
where it is also known that there is
neglect on the part of anv director,
manager or secretary or other officer
of the company there also prosecution
is granted. I do nov ~Owever mind,
Sir, that this word °‘neglect’ is there.
"The word ‘neglect’ is of such a prime
importance that it is left to the judg-
ment of the officer who may interpret
it according to his discretion. [eaving
the clause as it is I would suggest
that wherever prasecutions have to be
launched they may be launched with
the approval, consent and written
signature of the Commerce Minister.
It is no use harassing persons who
are carrying on their legitimale acti-
vities and prosecuting them for the
commission of some technical nustakes
which are possible in large-scale estab-
lishments in this country. Therefore
I have again to point out o lnm that
this provision being very important
should be so invoked that no undue
harassment is caused to anyone.
Especially in the matter of prosecution
they will have to weigh the whole
position and see whether {nere has
been any mala fide motive behind the
offender’s action or whether there has
been willul neglect on the pirt of any
officer or employee of the company.

I would have used the words ‘wilful
neglect’ in place of ‘neglect’” but I do
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not want to improve upom it at this
stage. What I insist on is that the
Minister’s sanction should bhe neces-

sary before any prosecution is launch-
ed.

With these words, Sir, I
my speech.

conclude

Sur1 KANHAIYALAL D VAIDYA
(Madhya Bharat):

[t FEATHTS o da  (A5T ATTA ) :
T AZRH, 98 39 #Y amv & tF
THRW A I F74 AT Y 2w
"o § ITH T I JEHTH AT
T fF T IR FTAIR T AT R A
3T AW § TIARE FY TH AT Y
qu 7g frar o 9edF afommersy
7% fow s g ARt £ aw
fares #7 ge7 & gwefa w31 § AT Ao
¥ 7z Fg Tee § e g dw e
a5t wior arfes afefeafy ¥ qa @
g | fadelt goma @ g9 AW A anrfas
difx &1 99 &9 & ==y o g sw
FEOR AT A IAM ®Y o wTe=TAY
FT FFTAT THT IQW AET BT AT Fegfiy
] T WAFT §Y 9T FT foar & | g
ga &7 arfys feafe &Y g & fod
R 7t F AR+ feufy €Y qured &
ford g agd wrasww £ fr gm0 Frea
FY feafey 7 afieRr O T T @
A F AR TETATL, F TN, F777-
ALY FW AT BF FTCATAATL T
oY feafy &t famtor farar mar & fr aer
FHIR AT T FTT 95T &V § AT Arfe
e @ 1 afz sy AR §F =+
FAA T FICAAF FL & foaa Freamt
FT ATTRTO AT THIT ATE T
gEdT & IHET qUEIT FL ar famd fawi
T FIEE AT A A [y
TYG KT AT/ AT AT FHL w7y &
FTAT § SEET M F FE AW &
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gEATE | | AT o7Ier AY T fazamg &
g f afz swet 91 @) swEd W
F T T M IT AT ST ATIF FHE
g, ST o gmeTE, S o gudy e
AT IGI TV GEL AW |

T W R ST gl A
T FY ImT T #F E F fewe
frar g AR fewds & QU a8
gart fF ot S0 29 3w F o= AT
FEE IMFWE, 99 M T 9K
L F TG F TAT HIAT T TrALTRY
F g5 7 Rt @ w7 F AR gwe
arorae a0 ¥ TAT ¥ fewere
ffd gu s 1 @OT AT F WK
(store) T fowr T maEw=z 1
T @E M (position)
% 319 fRar | s femgeat 4 sy g
TG AT T T W F &7 ;T
a1 R R A D e S e @/
£ | 98 99 TO TH 3T ¥ ATHST F{ WA
# 2 @I g | T R o FwrEE
I qF A FT TET AL 9T TEFLY
TS F T AT g0 2 & FUS! AR
FT WST FT TFT & A W 37 q1fas
feafa &1 gume @a g o foa 59w
fas aul @ 4T w9 S AR AT
F fasifen 7 a2 9 =) e <9 #7
G AFTFUST T94 AT 1Y FT T A1
AFGH  HOAAT TET FE TG WIAHT
9% |

7 fSw w29 & anar § a@1 ¥ A
¥ oF a9 &1 7w SO ¥ @ Ot
¢ % 3% F9T< wWgl 9F W € | 9
ST %€ ¥ {e gaq f&ar ¥ 375 & ey
feafa #1 afs 3@ sy &k fee agl
& smwe Y afg 9T ®Y A9 AV @ARE
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F1 AR g S0 F T dwe o &
AAfer owew (managing agents)
afew 379 grFy @ Ao oY T
TG 4 IR ITET TIAT I9F T
FHTAT HFFT FST F 9 q@ ¥ 99 fqw
F grog OHY qard o @ § Ak W
ST & AFT I & g9 TT A
g F vuw weAw amRE
(Finance Corporation) & sifys
F9 fre 7@ #X ag fao o9 &9 &
JETE ST & | N aT 997 AR F9-
frar £ Y sEEd 9% W E 9T
fears & sy Y € fF afs sa=r
arafa® &9 § S0 &7 A1 q¥ qg AT
WA TATHEILN &, AT AT & A
ST HIIS F g2 F ITE I F TYAT FF
@N AT BT CR FE [oF F qA
AT FY A Fo9 G FX AT § A 99
THENE 95T TP &5 g1 aFdl §
SUESEUE I EC I E - C IRV L
THTC T & Ig W o1 & g1 v § |
Tq f99 & N9 9 & T8 =T gHoar
TgRE rmiasRame dFag ¥
g1 1 aft T fa@ =1 9w I 3w oAy
feafs &1 g & F9 @ § qwwar
g F zm foo 3 O o mde w0
T3 & T T A G A A 2w
H TF YT F1 A1 srarswar #1 feafa
FT frwior grar s @ &, s fov )
fer wgaré aadlt 1 <@ €, TG F
fraeor & gz F & q13 W 9 FEgHT
F AT TEY W W E wWH  gifsr
(hoarding) & #, &%g FA
#1 afe sgaQrg FF TS0 FT qRAT
ST @& AT FT g o7 q7°7 F &
qAT FIEAT T SFI04qT A AT
feara @ w% #F#0T WA TEA a9

W1 FET AT qEGET FY g fear o
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3, 39 % It 9 g o W
qd aFar +f arfeE 3 w7 F HE AT
FET F = AT AT 9L F AT
Y T TR I @ A7 | 9%
FI FE IS eqaardy oy oAy
AR F9TT & fF gOHT w ey
- 249 q |0 98 dR afAT €T ¥ 4¥
feama dare #3 ey f 09 Tran
T ATATA § &7 FT & 37 F7 feafy
#1 s @ 1 gGTET Y 3@ T H
arfas feafy 7 gad % 57 Aasar
Y FaH IBIW AT IOLT & | AL 3| AV
aifys feafy = qard 5 &9 %
it a3 fawaaor wer 78l fFar mar av
fras feat agars F FTOT TAT H A
fasty Fee wamT 99T € @A 3fg &

COull

AT T F @ F AT F G F
F¥ wat & fed ar gd e &
72 gU TRl #1 2fed | 37 3 F FTeaml
F stfg 7 w1 fF oo o s ¥
F=aT WI® F9 Q9] 9 GO & @)
1 q9g § fF a9 ae1 & 9 &
fed & & Il F1 ga-T T e T
for qT W &Y I A F foq @ @
&1 W § R q9Tee WT g o @
2 o IEET qwE gEdr Sl 9T
qeal § W% TH TEIC GOET AT A
fegdre v arfed & ag WY s/aws g
§ IR uF IR Y 39 aifedt &1 I8
(challenge ) fear smard | srawa
4 grm & 7 o4 e S gur
@1 WY § S¥ I9 I TGN | Il
snaw fr fad oAy faafq = fwior
fFr o1 9% fF 7 weEER, A
arndr AR g2 fgwmd o FF W
%' qFGE TEAW FY AT & qg T
AT T H AN W FT I g,

"

|
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FAT 29 [ IR FH PAAE AR
g, Iy foF gl A anlE, ag qwe
T E gAAr | FI0F g7 9F wa@ni
1> AT FAR BT Y fF Fqraw avrw
g X gt qIqTy A5 & ¥ &9
HENEE BECIEE IR TG RCUBE R 1D E R
¥ AT A EFAT A GIHTL Y A ATHLAT
gAY TIfgd a8 7 g7 9% a7 aF AL
A FT AATE AV 0T & 19 47 F
FT A FE1 IF I AT AT BT
ferfa fra o< fev g2 & &y s
T 37 AL F A9 37 F7 F7 FF4A
FLAT § A 0w F3ar g v #7177 F
N FR R I gAT 53 18 § 99 7T
gfSe & @ T AT e ¥ |

[For English translation, see Appen-
dix V, Annexure No. 15.]

Surt KISHEN CHAND (Hydera-
bad): Mr. Deputy Chairman, Sir, I
welcome this Bill, because statistics,
to my mind, is a most important thing.
Any national programme is not possi-
ble without a correct collection of
statistics and yet I am surprised to
see that this Bill consists of a few
clauses of appointing some statistical
authority and of imposing certain
penalties for mnot supplying the data.
I do not think, Sir, that a Bill of this
type is going to do justice to this
important subject of statistics as the
collection of data is very essential for
any planning of our national life. I
am further surprised that in the
Objects and Reasons, grest import-
ance has been given to the fact that
certain foreign firms did not give
correct information about their em-
ployees and about the fact that the
majority of their employees in the
higher grades consists of Europeans
and foreigners. I agree with the hon.
Minister that this question of Indiani-
zation of foreign firms is very essential.
1 would go a step further and
would request the hon. Minister to
bring in a comprehensive Bill regulat-
ing the employment of Indians and
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foreigners 1n firms situated 1n India
I have on previous occasions stated
that I believe in the nationali ation of
these foreign firms I will insist that
a target of three years be fined and
that within three years 90 per cent of
all higher posts—technmical and ad-
ministrative—should be occayied by
Indians Any fitm which 1s no! pre-
pared to take in 90 per cent of In-
dian officers 1n the management of its
affairs in India has no right to exist
here That 1s my contentionn I en-
tirely agree with Mr Ghosh and Mr
Mazumdar when they point ottt that
these foreign firms are making dis-
crimmnation  agamnst our counuymen
and that they are finding some excuse
-or the other—technical or non-techni-
cal—to give employment {o {meigners
to the exclusion of om counirymen
‘With that 1 agree, but I have 1isen to

deal with this gquestion of «iatistics
and the statistical problem
I will submit to the hon Dunister

that the statistical officers employed
should be above corruption »ut as has
been pownted out by a previous speak-
er, when we impose penaltiec the net
result will be that these petty; officers
on some excuse of some default 1n
supplying statistics or in numerical or
clerical mistakes—under a reasnmable
or unreasonable excuse— find out a
way of taking bribes and jnegal grati-
fication Therefore, I wouid request
the hon Minister 1n charge of this Bill
to take very great precaution when
this Bill becomes an Act ana 1s en-
forced, that 1t does not lead to corrup-
tion in the collection of stausiics

Statistics as supplied by any trade
or industry are bound to be partially
mncorrect unless they are very
thoroughly examined and collated
with the other data suoplied by the
concern The normal practice in any
Government Department 1s just to ask
for certain statistics and when they
come 1n, the clerks or the tsbulating
machines just add up the fgures and
we get some sort of result which 1s
generally not correct The correct
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\ collection of statistics requires o high
degree of knowledge and I would have
hked the hon Minister to have made
in this Bill some provision ny which
at least two gualified staticticil officers
were appointed in each  istrict—we
have nearlv 300 districts in the coun-
try—who should be charged nnt only
with the duty of collecting statistics
but also verifying them Fcr every
mdustry certain standards of coisump-
tion of raw material, of labour and
other things be fixed and the statistics
supplied bv any particular {actorv be
examined to see whether thev bear
some sort of relation to that general
standard Unless these tithings are
done we are not gomng to gt any in-
formation—but we just ask for statis-
ties and send round an ordinarcy petty
mspector to go and venfy, then 1t 1s
possible that the 1nspector will get
satisfied with some small grafification
and certify the statistics as correct I
say the future of our countrv and of
our national planning depends upon
these statistics Our requirements of
raw material, our requirements of
machinery etc will all depend upon
1t As Mr Parikh has pointed out,
take the example of the textile indus-
try Supposing one mill can carry on
and produce so much of cloth out of
so many pounds of cotton while the
other mil wants double the quantity
of cotton for the same amount of
cloth and if we accept it without
questioning, 1t 1s vitiating ow statis-
tics A large number of persons can
be absorbed in the management of
any factory, but 1f statistics are col-
lected and a fixed percentage 15 set
out for expenses on management and
a fixed percentage for expences on
labour 1t will be very easy to verify
whether any particular fuctory 1s
abusing 1ts privileges and {aking un-
| farr advantage of Government's leni-

ency And therefore I would stbmit,

Sir that a more comprehensive Bill,

giving all details as to how ire statis-

tics will be collected and how 1f will

be compared, then tabulsted and

published, should have been brought
This 1s an 1incomplete Bull
will not give us any information

Bull, 1952

n and
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It is an old saying that statistics
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can prove anything. Ask any mathe-

matician or statistical officer and he
will tell you that statistics can prove
anything, and therefore we have got to
be very careful when we collect
statistics and publish them. The State
Governments have got various agencies
for collecting statistics. There is the
Labour Department. They are col-
lecting all sorts of statistics atuut the
nuvmber of people employed, irrespec-
tive of the fact whether that number
is too little or too large for thot in-
dustry. Similarly there 1s the Supply
Department and the Import and Ex-
port Departments. They just want
statistics without finding out whether
those statistics are true or correct or
they bear any ratio to the scale of the

industry or the requirements of the
industry. And therefore I wi'i say.
Sir, that a simple gquestionnaire be

prepared. simple to understand, not
requiring too many details and sent
through only one agency. The inspec-
tor of the Government Department
should go round, as far as possible. to
all concerned, advise them, instruct
them, in the tabulation of their statis-
tical data and only such data should
enter in the final compilation.
these steps are taken, we have a
chance of getting the correct figures.
There are only 300 districts in  our
country and if there are two officers
appointed 1n each district, it will
mean 600 statisticians getting  full
employment and they will he giving
us correct details.

Sir, I will say a little later, when
these clauses come up for discussion,
that the penalties prescribed are a
little too harsh and they should be
reduced as far as possible because of
the ignorance of our people. The
concerns being medium-sized. they
cannot afford to have expert statisti-
cal officers to supply this data. We
want to keep down the cost of manu-
facture. And for this reason it is
necessary that the penalties prescrib-
ed are lower. The cost of supplying
statistics has to be kept down. With
these remarks, Sir, 1 support the Bill

It an |
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Surr TAJAMUL HUSAIN (Bihar):
Mr. Deputy Chairman, the only thing.
that I wish to say in connection with
this Bill is that my information is that
in some foreign firms a large number
of highly paid employees are foreign-
ers and that the Government of India
asked these firms to have a larger
number of Indians, they supplied a list
showing that a larger number of
Indians were employees of their firms
and a smaller number of foreigners
were their employees. Now, Sir, my
information is that all the low-paid
employees such as the menials and the
clerks only are Indians. Of course
you know, Sir, that it is very expen-
sive for them to bring these menials
and clerks from outside and it is al-
ways cheaper for any foreign flrms to
employ menials and clerks from among
the Indians. I therefore suggest to
Government, Sir, that they should in-
sist on all foreign firms that at least
95 per cent. of the highly-paid em-
plovees should be Indians. Of course
1 am in favour of nationalization but
that will come gradually. And if
there is a breach of this order by them,
then the penalty I would suggest, Sir,
should be that they should be asked te
quit India at once.

Surr K. S. HEGDE (Madras): Mr.
Deputy Chairman, I am heartily in
agreement with the principle under-
lying the Bill. It is no doubt true
that the Bill is not as ambitious in
its scope as required by my friend
Mr. Ghose and my friend {rom -
Hyderabad. But one thing is certain
that the Bill is in consonance with
the economic needs of the country at
present. It is not statistics that are
called for all future times. It is just
a machinery to collect the data. It is
for the Government to decide in the
future to what use it could be put to.
It is merely a raw product of the in-
dustry. What I am more concerned.
with is that the form in which the Bill
has been presented might reduce the
legal efficacy of the Bill. I earnestly .
request the Minister in charge of the
Bill to consider some of the legal
impediments that may stand in the-
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implementation of the provisions of
the Bill, if it is not suitably amended.
1 am taking this opportunity parti-
cularly to invite his attention at this
early stage so that he may have the
matter examined in due time and due
consideration may be given to the
amendments that I have given notice
-of. I would invite his attention first-
ly to clause 2, the definitions clause,
especially the definition of “com-
mercial concern”. It is a defining
clause, and if you permit me to say
-so. Sir, it is an enumerative clause. it

is an inclusive clause and it is an
.exclusive clause. Probably all the
means that are availed of by the

draftsman in the alternative circum-
stances have been taken advantage of
and cumulatively put in there. I am
not complaining merely of the crude
form of the definition, but I am com-
plaining that the definition might be-
come entirely useless. In clause
2(b) (xi) they have said:

“any other concern which, iR the
opinion of the Central Government,
is a commercial concern and is de-
clared to be such by that Govern-
ment by notification in the Official
Gazette, but does not include an in-
dustrial concern.”

Obviously the object of the Govern-
ment was to take necessary power and
1o declare any concern as a com-
mercial concern. Now this is not like-
lv to be interpreted in the manner
that is anticipated by the Government.
Baving enumerated a number of con-
cerns in clauses (i) to (x), clause (xi)
is likely to be interpreted by the courts
by following the doctrine of ejusdem
generis, ie., belonging 1o the same
genus but may be a separate species.

[ COUNCIL ]

So clause (xi) may not give any bene-

fit to the Government and if may not
serve the intended purpose. I am
inviting the attention of the hon. Min-
ister to the fact that a concern may be
partly commercial and partly indus-
trial. Under what clause does it come?
It certainly does not c¢ome under
clauses 1 to 10. I am afraid it cannot
be brought in under clause 11. It is not
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an industrial concern; it is not a com-
mercial concern; it is a hybrid, partly
commercial and partly industrial in
character. There may be several other
contingencies. I would request the
hon. Minister to consider whether the
difficulty cannot be solved in the
manner I have suggested in my amend-
ment in question. All the clauses from
1 to 10 are superfluous clauses which,
instead of helping you, may actually
hinder the implementation of the Act.

1 would also invite his atention at
this stage to clause 6 of the Bill. Under
ctause 5 you ask for information or
returns.  Collectior of statistics, in-
fermation and returns, these are the
terms used in clause 5, but when we
come to clause 6, all that is said is
that “the statistics authority or any
person authorised by him in writing
in this behalf shall, for the purposes of
the collection of any statistics” that
is only one purpose. Supposing a con-
cern has already given you a return.
Under what clause have you the right
to inspect the record for the verifica-
tion of the returns submitted by the
cencern?  That is why I suggested that
it should be amended by saying. “for
the purposes of the collection of any
statistics under this Act or verifica-
tion of any information or return sub-
mitted under section 5”. The right to
inspect the books must not only be for
the purpose of rollecting data but also
for the purpose of verifying the data
or the verifying of the information
that has been submitted to you, which
is probably more important.

Surr D. P. KARMARKAR: Verifica-
tion is part of collection.

SHrr K. S. HEGDE: But in clause 5
you have used three different words.
One of the axioms of law is that the
same words have the same meaning
throughout the Act. If you have used
a word in one sense in one clause, you
cannot use it normally in other clauses
in a different sense. They have used
the words, collection, return, informa-
tion. in different senses in clauses 5
and 6. It is doubtful whether the law
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courts will help by interpreting col-
iection as verification alss>. Normally
-¢ollection is not verification unless you
interpret it broadly. The courts are
not likely to interpret it broadly be-
cause you have used the word in a
specific meaning in the course of your
Bill. Apart from that, why should you
;put yourself under a handicap by using
the word ‘collection’ and take the
chance of the courts interpreting it in
a narrower sense? The very object of
your Bill may be defeated or at least
ctelayed for the time being.

12 NooKW

Now, take for example clause 7.
Somehow, you are putting a restriction
on publication. It is true that some of
the information may be confidential.
My fear is that the whole of your Bill
may become entirely useless because
you have placed a ban on yourself
against publication. Supposing a con-
cern gives you wrong information, and
you want to prosecute it. You are pre-
venting yourself from publishing that
false information before a court of
law. The restriction that you have
placed on yourself is not partial but
conclusive, not partially embracing but
all-embracing.

“No information, no individual re-
turn and no part of any individual
return...... »

You have left out the word ‘informa-
tion’ here, meaning that you can
publish part of an information but not
vf an individual return. When you
¢ome to the word ‘part’, you have only
vsed the word ‘return’ but not ‘informa-
tion’. Part of any information can be
wpublished but not part of a return.
“o with respect to any particular
industrial or commercial concern
given for the purposes of this Act
shall, without the previous consent
in writing of the owner for the time
being of the industrial or com-
mercial concern in relation to which
the information or return was given
or made or his authorised agent, be
published in such manner as would
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enable any particulars to be identi-

fied as referring to a particular con-
cern.”

How are you going to prosecute a
raan who gives you false information?
I give you false data, and you want to
prosecute me for giving you false data.
You can only do if by proving in a
court of law that it is false data. But
1or that purpose, you cannot publish
it. You may think you have an indem-
nity clause, but the indemnity clause
is not an authorising clause. Prior to
the indemnity clause, there must be
a permissive clause. How can you
prosecute the man concerned unless
vou disclose it in a court of law, and
Cisclosing it in a court of law s
publishing it.

Surt D. P. KARMARKAR: I am
afraid that my hon. friend’s confu-
sion has arisen from the fact that he
has not read clause 7 properly. Clause

-

7 says:

“No information, no individual in-
formation return and no part of an
individual return with respect to
any particular industrial or com-
mercial concern .. ..be published ip
such manner as would enable any
particulars to be identified as refer-
ring to a particular concern.”

The only thing that is prevented from
being published is that so and so is
concerned and such and such company
is concerned.

Sur:r K. S. HEGDE: He has not
understood my point. Supposing firm
A has sent a return which is false. You
want to prosecute firm A. In order
to prosecute the firm and prove that
their return is false in a court of law,
you must publish it, but wunder this
clause you are prevented from publish-
ing it. I ask the hon. Minister to
examine that point. Let him consult
his legal advisers. I doubt whether
you can really prosecute anybody under
the law as it is. Probably the draft-
ing department is over-loaded; you
give them something one evening and
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ask them to put it in legislative form
by next morning, and this is the result.
In faet, I am informed on reliable
authority that in other countries the
draftsmen work in pairs. One man
drafts and the other man scrutinises.
There is nothing like it here in this
country. If only you see the decided
cases and reports, it makes really pain-
ful reading to see almost everyday one
or the other of our leogislative m-a-
sures being declared as void or as in-
effective. This is such a serious matter
that I would like the hon. Minister to
re-examine or de novo examine the
whole thing. Now I come {o clause 9
—1I do not know whether sub-clause
(2) of clause 9 is really necessary at
all. As represented by other speak-
ers, it is really a dangerous clause.
You are prosecuting the owner as de-
fined there. If you try to catch hold
of some other smaller fry like secre-
tary or assistant manager, you can do
as an abettor. The phraseology used
by you is:

“Notwithstanding anything con-
tained in sub-section (2) where an
offence under sub-section (1) has been
committed by a company and it is
proved that the offence has been
committed with the consent or con-
nivance of, or is atiributable to any
neglect on the part of any director,
manager, secretary or other officer of
the company, such director, manager
secretary or other officer shall also
be deemed to be guilty of that
offence and sh. .l 1 7 . ole ' 2 pro-
ceeded against and punished accord-
ingly.”

In every case there will be a neglect
of the director. It is not something of
a positive concept. If a director fails
to study his paper he is neglecting his
duty. You are putting such persons
in peril. A director may be as ignorant
about the facts of a firm as any outsid-
er is and that is why it is a normal
requirement of law that the men you
are prosecuting, are the persons who
are owners as defined. Prosecute the
managing director or manager or any
person in charge of the concern. I
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would be ohliged if you could have the
matter re-examined in the light of the
suggestions made by me.

Sur1 S. P. DAVE (Bombhay): Sir, i
fact this Bill ought to have been
brought much earlier due {0 the great
importance it has with regard to in-
dustrial and commerical matters. It
has been our experience especially in
adjudication of industrial disputes that
many a time due to lack of data with
regard to industrial production and
various other matters, the courts and
tribunals have not been able to decide
the cases properly. It 1s up to those
who are employed in industry and
commerce to supply the relevant in-
formation to the country since no Gov-
ernment can take decisions, shape poli-
cies or do any other matter without
relevant information. Even today I
am sorry to say that in the various
Departments of Government, the
statistics which they publish are some-
times at variance with other informa-
tion published by other sources and
one is really surprised as to which is
the correct source. Today we in this
matter have to progress still and there-
fore I am happy to find that we are
putting a statute on the anvil at least
{0 make a beginning with.

Sir, I will not take up much time of
the House by showing difficulties about
drafting or bad drafting or whatever
it may be. I am satisfied if the pur-
pose for which the Bill is drafted, is
fulfilled. In that connection 1 was
wondering at the language of clause
3, sub-clauses (a), (b) and (c) relating
primarily to industries and industrial-
ists and there it is described in a
comprehensive manner ‘“any matter
relating to any industry or class of in-
dustries”. But when it comes to labour
it is split up into various portions
from (i) to (xi). You do not make a
comprehensive list. If this is to be a
comprehensive list, I am afraid that
so many things are missing. Even
without giving much thought to the
guestion I may say that we must have
figures of sickness, we must have
figures of mortality, we must have
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figures of people who retire annually
in the industry, we must have figures
about acciden's. So many things I
can add to this list. Rather than that
I would put it in a comprehensive
manner and say “Take any industrial
matter pertaining to workers’ wages,
their conditions cf work and living
which are capable of producing indus-
trial disputes” and that will include
not only these 12 but possibly 100
times more than these 12 I am
rather diffident that if this list is there
by itself, then possibly the employers,
if they are asked to say how many
people etired from any industry
during 1952 might say, “We are nof
obliged fo give you this information.
The clause as it reads does cover
so many small items but we are not
obliged to give you the number of per-
sons who died or retired in the indus-
try.” And then, if a question like
gratuity comes and the question is to
appraise the burden on the industry
as a result of gratuity by way of re-
tirement or persons who died, then
the court will say that there is no
data. Actually this is my experience.
Two vears back I was obliged to come
back from an Industrial Court of Bom-
bay on the sole ground that no indus-
try maintains figures with regard to
persons who died in the industry or
persons who retired in the industry
and in the absence of such valuable
data, no court can make order with
regard to payment of gratuities. We

have not yet Ilearnt. Even then my
State Government did not issue an
order that industries shall maintain

these figures. I am happy that the
Centre is doing it now. Whep you are
doing it, do it perfectly and complete-
ly, and with that view the language
may be suitably amended to cover
every phase of it. You have tried to
do so, though it is possible as my friend
Mr. Hegde said that peopnle will argue
that so many things are missing here.
They may say: I find so many things
with regard to wages; I do not find
anything with regard to the remunera-
tion of managing agents. Is it not
possible to provide for it? To my
mind it is a matter relating to an in-

€2 CS.D
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dustry, but 1t is capable of being
argued. what has a managing agency’s
commission to do with the industiry?
It has to do with the industrialists. It
has to do with wages, it has to do
with this and that but not with the in-
dustry. Therefore all those matters
which are of real utility u matters of
industrial disputes, whether with re-
gard to labour or capital. m st be in-
cluded there. There is rothing with
regard to technical processes. There
are a hundred and one technical pro-
cesses involved in any industry. Take
textiles. There are more than 400
operations. There is calendering
which plays a prominent part because
they are all inter-depondent and un-
less information with regard to these
are there, you cannot have it complete.
One may ask, “Is it any industrial
matter?” As production is a part of
the industry it should be there but it
is not described in detail. Therefore
my humble appeal to the hon. Minis-
ter is that in order that it may not be
said that the Bill has this lacuna in
the future and in order that those who
are clever in law may not try to point
out that whatever is not specifically
indicated was not intended by the
legislature, I make a point to say that
if this Bill is to be of any use, let it
be so fool-proof that there will be
scope enough for you without amend-
ing the Act to call for anything that
vou like from the employer, from
unions, from labour organizations,
from State Governments, from any
corporation etc. I say this with em-
phasis because I have suffered in the
past as a result of lack of data and
statistics. As early as 1933 in a wage
dispute the employers actually refus-
ed to give us copies of published
magazines and said, “Go to the Regis-
trar of Companies and try to take
copies”. Of course, much water has
flowed under the Ganges since that
time and today few employers make
this plea. In a court of law they have
to produce a balance sheet and give
its copy to the other side. but to my
mind what secret or confidential in-
formation can there be when you have

come out to do business? Therefore
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[Shri S. P. Dave.] page. So, I say a competent author-
1 am not happy with clause 7. Any- | ity should be there to scrutinise

thing that is in the possession of the
State, as a result of the information

collected under the Bill, must be
treated as public information avail-
able to all. The right of inspection

must be there. You may take a small
fee for that. You may not advertise it
and you may not publish it, if it is
not necessary. If we want specitic
information where shall we go unless
we go to State records or statistics?
There will be research students who
may be particularly interested in, say
the history of sericulture. the profits
made, the wages given, the condition
ef the workers and so on. We have
cases today where the wages are very
low, where even the minimum wages
are not paid and where the Act is not
even complied with. Sir, I believe
that the impression, that every little
piece of inforination is going to he
abnced or misused, is a wrong one and
n »dy should be carricd away by
thal jmpression. After all whatever
has transpired or has been collected is
public information to which the public
have a right and they are entitled to
inspect, use and utilise it, to argue
upon it, speak and debate. Therefore,
I consider that unless it be for State
purposes, unless there is something
which is against the public interest
itself to disclose, it should not be
treated as private or confidential. Sir,
my hon. friend here said, and said
rightly too, that statistics may be made
to prove anything. I have also heard
it said that statistics—superlative
statistics—is falsehood, they become
lies. So let us be very careful as to
the material we receive., the returns
that we get, because our shrewd and
wise industrialists know that when a
score of returns are asked for, they
are merely pigeon-holed, no scrutiny
takes place and nobody has the time
to go through them. My personal
friends have told me that it is their
experience that no head of the depart-
ment has ever seen all the returns that
are bheing received, and they are per-
haps happy if the returns are some-
times sent in blank. except in the first

these returns and also see if they tally
with the originals so that we may be
sure that whatever information is re-
ceived it is correct. It is hetter to go
without information rather than work
on the basis of wrong or incorrect or
deliberately false information. There-
fore, I say there should be deterrent
punishment put down here for any-
body who deliberately gives false in-
formation. My friend Mr. Parikh was
very solicitous about dealing with
people who make slight mistakes.
There I am at one with him. I do not
want to punish a clerk for a typo-
graphical mistake or a mistake which
is very human; but where something
has been put down deliberately wrong,
there can be ne excuse.

Surt C. P. PARIKH: I of
technical mistakes.

spoke

Surr S. P, DAVE: Yes, and I am
more accurate than you were, and I
say typographical error, because a
fechnical error can be interpreted in
any way. I have seen balance-sheets
where the managing agents’ commis-
sions are lumped together with fuel,
brokerage and miscellaneocus charges.
How the hell am I to split all these
four things separately? Are you going
to receive statistics of that nature?
If so. it would be useless. Therefore,
let us be sure as to what is it that we
are going to receive by and with the
help of this Bill? 1t should be some-
thing that is intelligible. It should be
something capable of being singly
linked up with another factor. So. in
order that your statistics may be use-
ful to you, certain other auxiliary
things will have to be put down,
namely the standardisation of certain
forms to be utilised by various indus-
tries for various purposes. Today. un-
fortunately, under the Companies Act,
no section says how a balance-sheet
shall be displayed. It merely says
that it shall mention what is the paid
up capital, that it shall mention this,
that and the other; but it is nowhere
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stated that two items of expenditure | it has no time to look into these de-

may not be put together. Therefore,
very wise men who do not want to
show how much coal they use. mix
up coal, bleaching powder and some-
thing else also. A man like me
would like to find out, if a ton of coal
costs so much in CP., and if a mill
with so many spindles spends so much
on fuel why the expenditure on fuel
is so much; it ought to be only so
much. Why is it so much more? There
is some gol mal; but I cannot get to
know the gol mal because the items of
expenditure are so tabled that you
cannot get at any item singly.

Sart GOVINDA REDDY (Mysore):
The auditor is there to look into it.

SHRI S. P. DAVE: The auditor does
not help.

SHrr C. P. PARIKH: Therefore
standardise the balance-sheets.

SHrr S. P. DAVE: Exactly. I am
very happy that at least one indus-
trialist agrees with me.

I know these are simple things and
the hon. Minister may feel that I am
dealing with trivialities. But these
things are important and they have
arisen from Dbitter lessons learnt
in the past. each one of them reminds
me of some major industrial dispute.
It is from these industrial disputes
that I have learnt these tricks. Even
last year I was happy in an Indus-
‘trial Award to have the power to call
for any document in connection with
a particular concern which was incur-
Ting losses and we had to find out
how these losscs were incurred. I
tried to fish out things, but what could
I find? A broom, I find, costs 12 as.
1 know it iz too much, but there is a
voucher with signature or thumb im-
pressien and with the auditor’s tick
in red ink. How can I go behind it?
I can never say that the broom could
never cost 12 as. though you may call
the man a fool for paying 12 as. when
it may be had at Ahmedabad for half
an anna. If I take out these instances
and go to court the court would say

iails, Therefore I say I am happy 10
khow that the Statistics Bill is going
to help us. I am no expert in law
and so Mr. Hegde and others may find
out drafting defects and suggest
cures or remedies for them. I have
only stated what I want fom this piece
of legislation. The three points that
I have tried to make are these. Firstly
the Act should specifically say what
is wanted, either by enumerating pro-
perly or by stating in comprehensive
language, so that everything is includ-
ed and nothing is left out. If you
vonld describe the industry, describe
the finances, the production tech-
nique, the working of it, the personnel
of the industry etc. Then possibly
everything would be covered. Even
then the Managing Director may say
his remuneration does not come in.
Therefore, let him be ireated separate-
ly, mention his allowances, his privi-
leges ete. etc. With regard to labour
you have dealt with it fairly well and
Thaveno complaint tomake, except
that you should include figures relat-
ing to sickness, mortality, retirement,
accidents ete. This is just by the way.

I know the difficulty. This Bill has
been passed in the Lower House, You
may say, “Why give us the trouble of
sending the Bill back to the other
House for this slight amendment”, but,
my prayerful submission is, Sir, that
it is not a trivial change. If you consi-~
der that, that is not merely for the
fancy of it but also to help the compo-
sition of the legislation, to be more
appropriate and proper, even if it needs
having to go to the Lower House once
again, the Cabinet should do it.

Thirdly, nothing should be confiden-
tial in whatever is printed, whatever
is utilised. whatever is submitted as
having relation {o trade, industry and
commerce. It is {or us, the consumers
and the representatives of the consu-
mers who are the real owners, to say
what is confidential and what is not.
Let not A, B or C run away with the
idea that the industry belongs o him.
He is the care-taker for the time being,
entrusted to do the job. He can be re-
moved tomorrow if he does not behave
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properly and, therefore, it i~ mnot for
him tosay what 1s confidential or what
is in the public interests of the country.
It 15 for us, the legislators here, to say
what 1s confidential and what s not
and, for the time bemg. let the Cabinet
exercise that power, Sir, with discre-
tion. Whatever 1s not in the minteresis
of the State to publish may be treated
as confidential, otherwise, nothing
should be confidential

Fourthly, deterrent punishment must
be there for persons who try delibe-
rately to mislead by giving false infor-
mation or by giving no information

That is all that I had to submit

Surt RAMA RAO (Madras): Mr.
Deputy Chairman, this Bill 1s welcome
to me ounly to a limited extent It 15
welcome in the sense that it satisfies a
long felt national need It 15 not
welcome bevond that, hecause, as the
previous speakers have pointed ou,
it labours under certain enormous limi-
tations to which I shall refer later.

Long ago, the Agricultural Commuis-
sion said, “the whole basis of statistics
in India urgently requires broadening
It should rest, not on the work of a
few Government officials, however able
but on the support of public, and
through them, on the recognition by the
legislatures and by the general public
that modern statistical methods are 1n
a posttion to make an independent
contribution to the successful develop-
ment of soctal administratioy”. The
Bowley-Robertson Report of 1934
pomted out this colossal deficiency in
the Administration of thiscountry and
stressed the need for a special depart-
ment of statistics This Bill, as 1t has
been placed before the House concerns
itself only with certain aspects of sta-
tistics and even there, 1t has many
limitations I shall bless 1t before I
damn 1t  First, the element of com-
pulsion 1s introduced with regard to
the supply of figures and access to do-
cuments Secondly, it makes a special
attack—I do not hesitate to say that—
on foreign companies, which we are
bound to expropriate one day or the
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other, but which so long as they conti-
Itue must be made accountable to the
people of this country and must be pre-
vented from taking away too much
moeney. Thirdly this Bill gives autho-
rity to the Government to gather
statistics about the conditions of labour

which 1s overdue, and, as my hon.
friend from Ahmedabad has pomted
out, more than overdue Fourthly,

this Bill refers to a certain 2xtent to
the methods by which we should ex-
ercise a limited control over the work-
ing of private nstitutions, though that
control would not be enough We
must from now lay down well and
{rulv the, foundations of a policy of
nationalization and socialization of 1n-
dustry and commerce For that pur-
pnse we require ample statistics This
Bill gives us just an opening for that
purpose We are determined, sooner
than later, to introduce nationaliza-
tion of banking and insurance and,
unless a Bill of this kind is merely
the thin end of the wedge, it will not
bring me much satisfaction.

What are the lmitations of this
Bill> Sir we talk big about social
welfare, about planniag, about a
hundred other simtlar things, but when
it comes to a question of action, we
fight shy We do not supply ourselves
with the necessary armament for that
purpose Planning 1s utterly impossi-
ble without statistics and more statis-
tics. President Roosevelt brought out
fresh New Deal legisiation; day after
day, he was changing the laws m the
light of new material available, and
that material consisted of statistics.
When the Russians started their five
year plan, they had figures Dbefore
them of their enormous deficiencies and
also made plans on the basis of figures
as to how they could progress In
England when Sydney and Beatrice
Webb started their statistical enqui-
ries mto social wnstitut-ons, they had
a meticulous and ma*hematical system
of wotk and had an organisation
called the “Fabian Society” This Bill
has no such aspirations or preten-
s10NS

Sir, to the extent that this Bill deals
only with trade and commerce, it
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does not satisfy even the least require-
men.s of our people I want to put
one question Where do newspaper
companies come into the scheme of
this Bill? It refers, in the course of
“Defim*ions”, to advertising consul-
tants Are advertising consultants
only commercial nstitutions? Are
they not indusfries? At any rate,
a newsgpaper company sells its com-
modity and 0 that extent, therefore,
it 1s a commercial concern A news-
paper company manufactures the
newspaper and to that extent it 1s,
therefore, an ndustrial concern too
Where does 1t come 1n? Why don’t
vou categorlcally mention 1t m the
Bill?

Sir, when the Press Commission
under the authority given to it under
the Commussions of Enquirie- Act,
sent out circulars to proprie‘ors of
nev, spapers, most of them sat silent
and would not answer We of the
Journalists Federation ' protested
strongly against the atutude of some
of these companies and the Commis-
sion sent out a reminder to them a
remunder that the Commission had
the power to haul them up if they
did not supply the statistics asked for
If companies supposed to be managed
by intelhigent men are behaving 1n
this msnner then what 1% the remedy”

Ther» must be comprehensive, per-
mane~ 1 legislation for collecting sta-
tistics and not merely for ad hoc pur-
poses  As 1t 1s today, our Federation
1s tremendously handicapped in regard
to the supply of figures Suppose I
go to the Commerce Ministry and ask
1t to let me have some figures so that,
1n the public interest we may be able
to present some authentieated docu
ments to the Commission 1s the Gov-
ernment today 1n a posifion to ginie
them? It is not, because 1t has no
power to collect statistics and it does
not take any such power even hery
That 1s my complaint 1 would re -
pectfully submit that the distinction
between “commercial” and ‘“indus-
trial” concerns 1s a distinction be-
tween Tweedledum and Tweedledee.
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I agree with my friend from Ahmed-
abad, who 1s a Labour expert, that
this Bill does not cover many of the
aspects of the enquiry that ought t»
be undertaken when any public n-
vestigation 1s being made It only
mentions a few heads, I mean titular
heads, nominal heads, but they are
not effective or exhaustive

There are certain other matters like
the effictency of administration of
lawy of this kind We know that
we pass laws, but most of them are
not enforced nor are they enforceable.
We have ®got for instance the Com-
panies Act, laying down all kinds of
benalties for doing this and for not
domg that but 1t has been so badly
administered by the provinces that
the Central Government have now
decided to take 1t over themselves.
Under this Bill you are giving powers
to the local Governments to collect
statistics, so on and so fortt I can
assure you, Sir tnat the Frovincial
Governments are not reliable 1n such
matters, not as 1eliable as the Cen-
tral This 1s the bitter eaperience of
the working class of this country.

Surr K B LALL (Bihar). But you
represent Madras.

Surt RAMA RAO. I
every State mn India

represent

As regards the rule-making powers
I want them to be as comprehensive
as possible, comprehensive 1in the
sense of promoting the object of this
Bill effectively.

Clause 10 has been alreaay discuss-
ed at length by the previous speakers
You threaten penalties if certain in-
formation 1s revealed or obtained
When 1 want to see what my pro-
prietor 1s doing in the course of hie
daily operations to cheat me, a work-
man, and I have a right to collect
information from anybody 1n the
world, even as I collect news from
anybody mn the world for my newrs-
paper Are you golng to punish me
for that? Are vou gomng to punish
the man who gives that infor-
mation? Is it far? Have you takeu
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absolute powers and comprehensive
powers, in the first instance, to com-
pel proprietors to give you the sta-
tistics you want? You don't do it.
On the other hand you will punish me
for getting information through some
friend who is willing to oblige me.

Sir, as regards the general ques-
tion of the value or the need of stat-
istics, not much need be said after
the excellent suggestions made by my
friend from Hyderabad. I plead for a
national statistics policy. 41 would
quote Bernard Shaw in this connec-
tion:

“The public services need a de-
partment of statistics and mathe-
matics to which the statesman can
submit for skilled examination all
the correlations involved in legisla-
tive projects and current adminis-
trative practices, as well as to pre-
pare such periodical booklets of in-
formation as the census and the
statistical abstract. Official figures
are not infallible, as they have to be
collected and assembled by fallible
mortals; but as there are degrees of
fallibility we can select our statisti-
cians by the method of imagining
the possible extremes and deter-
mining the most eligible spot on the
scale between them. The statesman
should accept no figures from the
doctors, the lawyers, the clergy, the
bankers, the artisans, the labourers
or the individual cranks until they
are critically examined and correla-
ted, corrected and endorsed by the
department.”

Suri K. S. HEGDE:
plays?

Surt RAMA RAO: Bernard Shaw
has written things other than plays
also.

Now what are you going to do with
regard to the collected figures? Years
ago a critic pointed out that there was
an absolute lack of co-ordination in
the preparation of Government publi-
cations. “Sankhya”, the Journal of
Statistics in India, once published an
article, a devastating article, pointing
out the limitations of official statistics.

Is it from his
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1 should be very glad if the Minister
in charge of this Bill would explain to
this House what he is going to do with
the material he will collect? You de
not mention anything about trained
experts being employed to collate, to
digest and to interpret the figures in
the proper manner. Surely your own
experts will not do. This is a very
job, requiring trained
talent, trained capacity for interpreta-
tion, and an honest and impartial ap-
proach above all. Such an approach

should be directed not only to com-
mercial and industrial questions, but
to the great national questions that

are confronting us today. Except that
the universities have got some statis-
tics departments, the public takes very
little interest in statistics. I believe,
that in consonance with the new
traditions of planned industry we are

establishing, it is necessary that we
should teach people to take interest
in statistics—not merely to take in-

terest but also to train themselves to
make use of them. Of course, there
are obvious limitations. Ours is a
big country. There is tremendous
illiteracy. We have no genuine feel-
ing for figures. To such an extent
does this evil prevail that if you ask
an illiterate man, “What 1is your
age?” he would reply, “It is 20 or
50 years.” That is lvis sense of arith-
metic. There must be accuracy, ex-

haustiveness and above all correct
interpretation in the matter of
figures.

Sir, we are determined on a social-
ist polity. What shall we de about
it? At the same time we are deter-
mined to establish our rights in a
non-violent manner. What are the
means for it?

Dadabhoy Naoroji started the sta-
tistical vogue in this country and
wrote his book on “Poverty and Un-
British Rule”. Wacha and Ranade
followed. A master of facts at
figures, Gokhale, waged royal hattles
in the Imperial Legislative Council,
which drew the admiration of such a
great student of public affairs as Lord
Curzon. It was thus that he des-
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troyed the fiction of “prosperity bud-
gets.” Today there is Professor
Mahalanobis, a distinguished statisti-
cian. In the course of some of our
recent political controversies, he has
made a substantial and valuable con-
tribution to political theory.

Karl Marx was the first man to
understand the value of statistics in

the modern industrial society. He
analysed Victorian blue-books and
told the public that so long as the

capitalist system continued it would
not be possible for the workman to
get a square dea'! When Sydney and
Beatrice Webb started the “New
Statesman”, they touched on social
questions in the same way as the
chemist would test a problem in his

laboratory. Again it was a case of
sheer mastery of figures carefully !
collected and collated. :
Finally the philosophical value
of statistics has to be ex-
plained. It provides the ex-

plosive material to destroy old insti-
tutions and build new ones. I shall
satisfy myself with a small quotation |
from that Oxford socialist professor,
Mr. G. D. H. Cole: “My final moral,
then. is that unless we want to con-
vert the world into armed camps of
impoverished peoples we must plan
for plenty, that is, for increased
consumption, in ways which are quite
inconsistent with the retention of the
capitalist system”.

Dr. RADHA KUMUD MOOKERJI
(Nominated): Sir, T am afraid this
House has been practically reduced
to a debating society. I feel that 1
may be only talking in the air and
none of my suggestions is going to be
accepted by Government buf with all
that I feel that I have a duty to per- °
form by throwing some light on some
of the obscure points left in this Rill
With reference to clause 3 where the ‘
enumeration of the various subjects !

|
[}

on which statistics are to be collected
is made, my lawyer friends threaten-
ed that unless a subject is specified it
cannot possibly appear legally in the
list. So from that point of view I |
wish to supply certain gaps in the |
list of subjects on which statistics are !

.nhual reports show that
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to be collected. My first point s
that we want very urgently statistics
showing the relationship of wages of
labour to the output of labour. This
is a very fundamental question that
affects not merely the future of our
industry but also the future of the
relations between capital and labour
on which depends so much of the
future of our industrial development.
1 find that such a fundamental topic
as the general question of finding out
how the wages of labour are connect-
ed with the output is not there. We

want accurate figures and statistics
to show the relationship  betrween
wages of labour and its output. I

will take an example from the Tata
Iron and Steel industry. Their an-
through all
these years while there has been a
decline of output to the extent of
three times, there has been a rise im
wages also to the extent of three
times, so that while on the one hand

the wages have been allowed to in-
crease three times, the output of
labour has dwindled three times,

with the result that that industry is
suffering.

Surr S. P. DAVE:
not correct.

The figures are

Dr. RADHA KUMUD MOOKERJI:
I have taken them from the com-
pany’s annual reports. I want that
on such subjects the statistics should
be absolutely accurate and precise.

Now, my second point is, there is
another important omission, namely,
the mention of labour-saving machi-
nery. It seems that if you have to
think of employment and also at the
same time of industrial development,
you will have to deal with two con-
tradictory ideals. Industrial develon-
ment means a growing employment
of up-to-date machinery. As you all
know, all machinery is labour-saving
and therefore there are statistics to
show that if you stand up for labour
and its welfare, you cannot think
ierally of introducing advanced
type of plant and machinery for
achieving greater industrial output.
So the question is, “What is the ex-
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tent to which machinery will displace
labour and create unemployment and
whether the displaced labour can be
transfe-red to other spheres of profit-
able employment?” Now, this is a
very fundamental point in our indus-
trial dovelopmeni, and therefore we
should say from the Centre that
these are the main subjects on which
statistics are to be collected, because
they are subjects which are
very comprehensive in their
quences,

conse-

Now, my third point is this. I know
I am talking in the air and I do not
like to carry on a theoretical discus-
sion. Of course, I cannot imitate the
ways o certain of my friends who
are very cnthusiastic and idealistic so
far as the subject of legislation is
concernad. Anyway, my third point
is this. There is a way by which we
can give directions as to ithe proce-
dure by which statisties can be effec-
tivelvy collected. 1 think we might
make it obligatory on the part of the
concern. affected to show in  their
annual reports a collection of statis-

of tres> fundamental points. Just
as the auditor says in the annual re-
port, that here is a true picture of
the state of the audited concern, I
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. tion if it is to be effective.

. ccnsidered by Government?
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topics which are supposed to be all-
embracing. The hon. Minister wilt
perhaps reply by saying that they are
comprehended within this sweeping
term, put I want a specific mention
to be made of those points that I have
just now mentioned. As I said, I
know I am talking in the air.

Surt RAMA RAO: It may be talk-
ing in the air, but we are talking
sense.

Dr. RADHA KUMUD MOOKERJI:
I know there is no reality altached to
whatever we say here. As you all
know, this Bill has been thrown at us
1 say this
House is an integral part of the legis-
lature and this House must be asso-
ciated with every process of legisia-
Why was
not this Bill-introduced earlier? Why
was not time given to us for making
suggestons which could have been
From a
practical point of view, that is our
fundamental grievance. The part
that has heen aliowed to this House
to play, I think, is against the spirit

* and letter of the Constitution. There-
tics +vh ch have a bearing upon some

, simultaneously in both

want a true picture to be given there .

in terms of the topics on which we
want essential statistics peitaining to
each inlustry. We must impose a
legal obligation on the companies so
that we can compel them to reveal a
true picture of their eonditions by
giving facts and fispures as regdards all
these main topics to which attention

has been drawn rightly in the Bill
before us.
Lastly 1 must congratulate the

Government on the very liberal step
that they are taking in placing the
collection of statistics on a scientifie
footing and foundation. What I
would only suggest is perhaps the
other topics that I have mentioned
are extremely fundamental in their
character and they cannot be group-
ed under the general definition of the

fore we have a right to be associated
with all processes of legislation at
every stage. What is the harm if
the legislative process is undergone
the Houses?
That will be really conducive to the
vrolfare of the country and 1 think we

shall be doing our duty if we are
allowed to play our full part in the
process of legislation. I think this
House qualitatively is not at all in-
ferior to the other House. It you
really consider this House as the

House of Elders, I ask, when are vou
hearing the vcice cf the Elders®

Surr D. P. KARMARKAR: M.
Deputy Chairman, Sir, the learned
scholar who just preceded me ended
on a little note of despair. He refer-
red to talking in the air, but I think
it will give him some comfort to feel
that not only he but everyone whao
breathes will have to talk in the air.
If there were no air, we would not be
able to talk. I will not dwell on his
other point regarding the propriety of
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the Bill bemng brought here and all

that.

I for myself feel that the discussion

has been a very interesting one and
the contributions that have been
made have been impelled by one
consideration—the basic considera-
tion—the assumption that statistics
are very mmportant for  economic
development and that the powers

that we derive under this Bill should
be very efficiently exercised. 1
think there has been a general con-
sensus of opinion on that point. On
the basis of that consensus wvarious
useful suggestions have been made
and I for one at the end of this debate
stand better educated than I was
when I started on this Bill in this
House Various suggestions have
been made during the course of the
discussion and as I said most of them
have been useful. Now, my friend
Prof. Ghosh, a well known economist,
started with a litfle sense of

Surr B. C. GHOSE:
Professor.

I am not a

Suarr D. P. KARMARKAR®: Any-
body can claim to be an economist. I
suppose he does not take 1t as a re-
flection. Well, he referred to the
foreign concerns. Naturally, the posi-
tion of foreign concerns in  this
country 1s a matter of deep concern
to all of us. We on this side of the
House do share that concern. He
quoted from an article. It is not our
common practice to take official note
of every article that appears. Ulti-
mately, the writer, unless he is pure-
ly objective, is bound to have his
own views, but even in  the article
which he quoted I was strengthened
to find that “In actual fact” that is
how the paragraph reads, ‘“the over-
whelming majorrty of British firms
are wholeheartedly behind the prin-

ciple of progressive Indianization”
progressive of course, “and in fact
have been engaged in 1mplementing

this very policy on their own for a
number of years before this became
a political issue.” Now, one cannot
look upon this as a political issue as
such In a sense every issue par-
takes of political character. But this
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shows that the foreign firms
are here are aware of the fact
there 1s a strong sentiment, natural
sentiment, a justified sentiment in
this country that there should be
such a nationalization ot nterests—
as I might call 1t—in the interests of
the economic development of the
country as a whole. We have wmvited
participation in the economic sphere
i this country of our own free
voluntary will-—untrammellea free
will. We have, however, 1eserved to
ourselves what I might say the active
determination of the shape that that
participation has to take. But m any
scheme of foreign participation it
goues without saying that except for
technical reasons, 1t 1s not only 1n
the interests of this country that
there should be as much of Indianiza-
tion as possible—of the personnel
engaged in that particular 1ndus-
trial or commercial concern—bput it
1s 1n the interest of those foreign con-
cerns themselves to see  that this
policy 1s implemented because uiti-
mately one has to live in a particular
country and 1n a particular climate.

Sir, something was said of the re-
cent effort made by our Ministry in
respect of the collection of material
regarding the personnel bemng em-
ployed by the foreign concerns. I
should not like to dilate on that
point because this would not be a
proper occason to go into that point
m detail. I should say that without
having specific legal powers to en-
force our request for information, the
response 1n any sense has not been
disappointing. I found for instance
that out of a total of about 1,300 firms
as many as 1,191 returned replies and
vne few that remamn will doubtless
e subject to this law when 1t comes
into force and they will have to give
the information that we have asked
for. It 1s not merely a matter of
information. It concerns the whole
outlook of our economic life.

384

which
that

And then again, as a matter of
fact, my friend Mr. Parikh wished
me to give a rough idea of the actual
state of affairs as disclosed by the re-
turns that were received. Now I
should not like to tease the House by
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any very detailed figures. This
- might properly be a subject for
separate discussion and it is an im-

portant enocugh subject for that. Now
we find that as on 1st January 1952
the number of Indians in the cate-
gory of Rs. 1,000 and over was 1,026
and as on 1st January 1953 it was
1,311—an increase of about 300, and
as on st July 1953 the number was
1,368, i.e. about 60 more. This is on
the technical side. On the manage-
rial and administrative side the num-
ber of Indians as on the first date
was 1.477. as on the second date
1,676 ard as on the third date 1,768.
Now regarding the non-Indians, on
the technical side, on the first date it
was 2,950. on the second it was 2,992
and on the third date it was 2,870.
Then on the managerial and
administrative side the number of
non-Indians was 3,326, 3,290 and
3,186 for the three dates respectively.
Well, it is not necessary to give all
those details. I am only citing this to
show that there is definitely an in-
creasing trend towards employing
Indian personnel on the whole. We
certainly hope that without any coer-
cive measures, all the foreign con-
cerns operating here will see their
way to maximise the number of
Indians employed by them. We on
this side of the House have no doubt
that these foreign firms will respond
accordingly. I am not diffident on
this point. Ultimately one has con-
fidence in one’s own power and the
Union of India is an independent and
an untrammelled State. Now
when that is accepted everything
else follows. If something is neces-
sary, something will have to be done.
I have no doubt that something will
have to be done at the proper time if
things do not cure themselves. But
in any sphere of our economic life,
as in our political life, we have never
taken to coercion. We have always
taken to persuasion as our policy.
My hon. friend Mr. Ghose wanted to
know the Government’s policy. I
should say that if that policy has not

been clear to him up till now, I am
sorry I cannot......
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SHrI B. C. GHOSE: I did not say
that. 1 said that the Government’s
policy was there but in view of the
observations made in the journal I
wanted the Government to restate
that they were not going to be de-
flected from their policy by such im-
plied or covert threat.

1 p.m.

Surt D. P. KARMARKAR: Yes,
that is why he is a little over-anxious
about threats and all that. Threats
do mot affect us. We are conscious
that the whole country is behind our
effort. No cause is served unless it
is backed by a determined will. Now,
as I said earlier without any offence
to the hon. Member, if the Govern-
ment’s policy in this matter is not
clear to him, I am afraid it cannot be
made clearer. There cannot be any
doubt about that. In fact I belong to
that category of people who believe
that an unnecessary reiteration of the
same thing every morning does dis-
close a certain element of weakness
in us, as if to reassure ourselves that
we are strong. We are strong.

Sarr RAMA RAO: What
Sandhyavandan?

about

Surr D. P. KARMARKAR: My hon.
friend knows that Sandhyavandan is

necessary becauseqqqagHHN —HHITM
=T q99T  is there. Therefore,

Sandhyavandan is necessary. This is

not like Sandhyavandan. The Na-

tional Government today is not cons-

cious of any weakness within us.

Therefore no Sandhyavandan in this

particular respect is necessary.

SHrt RAMA RAO: 1 do not do it

myself.

SHrRI D. P. KARMARKAR: I am
unhappy that my hon. friend who
preaches something to others does

not do it himself.

Sir, T need not dwell much on that
point.

My friend, Mr. Ghose, reinforced
by Prof. Ranga, was very particular
about the forms. I am sure it would
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be anomalous if we were to go around
and consult people on the forms to bhe
used. Ultimately, a form has got fo
be evolved. It is simply an adminis-
trative act. We see for instance that
whenever we propose to put down
something in law, for every effort in
that direction, there is always an
effort to defeat it. When we ask for
statistics, the purpose of the statis-
tics is quite clear. Forms will have
to be evolved. It was rather strange
that Prof. Ranga should have sug-
gested that such forms should be pre-
published in the official gazette or
somewhere else to consult the opinion
of the people concerned. I am afraid
that in such simple things prior con-
sultation would be rather impractical
and would defeat our purpose.

Pror. G. RANGA: Let him consult
his experts.

Surt D. P. KARMARKAR: Then as
regards drafting, I have read and re-
read the Bill after this point was
made, and [ think that this is one of
the measures where the drafting has
been most successful. I am afraid
that the difficulties which some of my
friends have expressed are rather
due to a great degree, if I may say so
respectfully, to their not reading the
enactment itself properly. For inst-
ance. I was rather surprised to hear
from my hon. friend, Mr. Hegde, as
to why so many categories have been
mentioned in clause 2(b).

He says, “Why is it that these spe-
cific instances are mentioned? Better
omit them.” The difficulty was that
there was a doubt., A commercial
concern is a commercial concern.
Similarly one may argue with plausi-
bility that a concern engaged in the
business of advertising consultants
may not be a commercial concern.
Therefore we chose points where
there might be least doubt and there-
fore, to place matters beyond all
doubt we said, here are these 10
categories about which something
could be said that they may not be
called commercial concerns. We did
not want them to escape. So we
said:

L 40 AULGUNL 1903 |
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! there is another law relating to
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“‘Commercial concern’ means a
public limited company or a co-
operative society or a firm or any
other person or body of  persons
engaged in trade or commerce etc.”

Is it a concern engaged in trade or
commerce? Yes, it is a commercial
concern. About one of the categories
there might be a question mark. We
did not want the question mark
there. We wanted the matter to be
cleared. Therefore it is that we have
sought to include them. If I were to
follow the advice given now  and
omit these, we should find ourselves
in a court of law who may say that
these are not commercial concerns.
To remove any such possibility, we
have included them.

There was another point made re-
garding the categories under welfare
of labour. Why not specify them?
There is a limit also to specification.
We have included under the category
(c) all that we considered to be re-
levant in so far as labour welfare
was concerned. My friend over there
who has had rather bitter experience
of industrial Tribunals wants per-
haps this act to be serviceable also in
the case of industrial disputes but
in-
dustrial disputes. We want this to be
a complete register of trade and in-
dustry in India. If experience proves
that these categories are not suffi-
cient, one or two more might be added
and certainly we shall come to this
House then.

about
How is

Then something was said
sub-clause (2) of clause 9.
that necessary? It says:

“Notwithstanding anything con-
tained in sub-section (1), where an
offence under this Act has been
committed by a company, etc.”

I shall not dilate on this. There have
been many measures in which we
have incorporated this. There has
been a definite effort in a two-fold
direction, in this and in other provi-
sions that are incorporated and Par-
liament has agreed to them in other
statutes as well. The idea is, whoso-
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ever is the ostensible manager should harassment, where our statistical

not escape on the plea that ‘I am sim-
ply an ostensible manager’. That is
one effort. If you are the manager,
if you are directly liable, prima facie
vyou are responsible for it unless you
are covered by the exception.
Secondly, whosoever is not a manager
may not be responsible, but if either
wilfully or due to neglect he is really
responsible, he should also be liable.
It is shutting the door from  both
sides. I am afraid any attempt at
whittling the provisions of this sec-
tion would only enable some persons
to escape the penalties of law. I
would not like to dilate much fur-
ther on that particular point.

Then again there was  something
said about publication. I am afraid
there again the confusion arose from
the fact that what we said was that if
a particular concern or firm gives us
confidential information, it is in con-
fidence. One should not take out
copies of such information. Tomorrow
if we want it, we may make a law
that such and such person shall
divulge all information if we like.
But then in a law of this kind we do
not feel it necessary to pick out in-

stances or individuals concerned.
There may be an attempt at prying
into the secrets of others; it would

not in any way conduce to the well
being of the country or the industrial
or commercial stability of the country
if attempis were to be made to pry
into individual concern’s secrets and
therefore we have accepted that, and
there also we have said that if the
person concerned is satisfied about
the necessity and they agree, we shall
also be in a position to publish every-
thing about that particular concern.
But normally 1t does not affect our
power to publish anything else ex-
cepting this. That is to say, cumula-
tive collection of statistics, as have
been there in our Overseas Trade or
Industrial Monthly Journal of Siatis-
tics giving all our prices and things
like that.

Then again about Administration
my friend Mr. Parikh referred to

powers have been complained against.

Surnr C. P. PARIKH: Hundreu in-
STailces.

Surr D. P. KARMARKAR: 1
should like him 1o give five. He has
not given one in the course of 2 years.

. There is a sense of harassment which

is real harassment and there is some-
thing which one feels as such. There
might be difference between these
two categories. Whenever you come
under any control, it is harassment,
it is harassment if you were asked to

' give information, it is harassment if

you ask people to sell things at
moderate rates, it is harassment if
you are asked not to hoard, it is

harassment to be true to the couniry.
Now we do not look upon this as
harassment. We consider control to
be absolutely in the interests of the
cconomic life of the country. If there
is the least sense of harassment about
any single order, Government holds

itself responsible for it. There is
. Parliament which is a ventilating
ground for such harassment and if

|
|

|
f
|

there is any unnecessary harassment
it is as much for Government as for
the people to see that the person who
is responsible for unnecessary harass-
ment of any type is properly dealt
with. My hon. friend, if he were to
bring such cases to the notice of
Government and if even then we do
not go into it, and if he feels aggriev-
ed at the neglect, then he has every
right to complain. But when the Bill
comes up, it creates a very bad at-
mosphere for the success of the
measure if you speak of harassment.
Sometimes it is notional harassment.
It may be imaginary harassment. It
may be just a psychological feeling of
some persons that they are being
harassed. But in fact, this is such a

simple, innocuous measure—almost
like an anti-cholera or anti-plague
vaccine. You cannot say this Bill is
likely to cause  harassment. Of

course, anything can be harassment.
A tongawala may feel it is harsss-
ment to be asked to go with a 1pht
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on. In many cases an ill-mannered | whether he was not worried, he
official or an ill-intentioned  official | wanted to know where newspapers
can be harassing; there are instances | came in. Newspapers are clearly

like that. But that is no reason why
a law should not be passed, because
there may be harassment. So I was
not able to appreciate that there has
been any serious sense of harassment
in respact of the statistical laws of
this country.

Mr. Hegde said that the law should
be effective. I !ink there can be no
two opinions on that. When we come
to the House, and take up the time of
the House, we do want it to be effect-
jve. There is no question of its
being ineffective. But in a  matter
like this, there should be unanimity
of opinion about the desirability of
the law. I am very grateful for his
suggestion that we should be effect-
ive  because that strengthens our
hands.

3y friend from Saurashtra asked
the question, “What is confidential?”
Well, you know Pontius Pilate asked
the question, “What is truth” and
he paused for an  answer. My
friend did not pause for an answer.
Of course, confidential means some-
thing in respect of which confidence
should be kept. That is a simple
thing. Confidence should bhe kept
whether it be by an individual or by
Government. We cannot talk in the
market-place on what has been fur-
nished to Government. Government
should maintain its prestige and Gov-
ernment has to retain the confidence
which the p2cple have reposed in
them. TUltimately Government can-
not work at random. Because people
have placed confidence in them, that
confidence should not be abused. It
is not for us to abuse that confidence
by divulging everybody’s confidence.
This is, after all, a sort of ventilating
Act. We want to collect information
and present it to the public, with a
possible exception, namely, the parti-
cular firm’s details.

Mr. Rama Rao was worried about
where mewspapers came in. (Inter-
ruption.) Whether he was worried or

commercial concerns. here there is
no altruism, it is a commercial con-
cern. Newspapers, for instance, en-
gage themselves in buying and sell-
ing. Obviously they are  absolutely
comaercial concerns. Mr. Rama
Rao’s remarks might raise some lin-
gering doubts in the minds of some
people whether newspapers are com-
mercial concerns or not. Actually it
is our grievance that journalism is
getting more and more commercial
now, and there need be no lingering

doubts in the minds of anyone.
Newspapers are clearly commercial
concerns. =

Mr. Rama Rao had another diffi-
culty also. After all this information
—of the cari-loads or wagon-loads of
it—have been collected what ‘do you
do with it? Well, our wagon position
is rather difficult and we do not want
to tax the Transport Ministry’s re-
sources too much by asking for un-
necessary details. He has asked,
what are you goihg to do with all
this information? Well, statistics can
serve one purpose, and that is to con-
centrate information by means of
collection of details and their analy-
sis and then publication, for the pub-
lic good, of the results of such analy-
sis. So while w2 shall take care not
to ask for wagon-loads, when the in-
formation comes to the Ministry, we
shall take the best possible care to
analyse it and publish it for the eco-
nomic good of the country.

Anw HonNn. MEMBER: Time is up.

Surt D. P. KARMARKAR: Since
the time is up, as I have been just
now reminded, T would like to say

finally—finally in the real sense and
not as a penultimate observation—
that so far as industrial statistics are
concerned, I think they are fairly
satisfactory.

We have got ithe commercial over-
seas trade publications and we have
not had any serious complaints about
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that They do require a httle im-
provement by way of giving some
more details We have got the
monthly statistics of industry which
has been very helpful to us and we
have not received many complaints
about that So, Su, whereas we shall
prize all valuable suggestions, in-
cluding the suggestion to continue
the debate tomorrow, I should hke to
say

Surt H P SAKSENA (Uttar Pra-
desh) No, Sir, I oppose 1t We got
off fifteen minutes earlier yesterday
and so there is no haim in continuing
the cCebate for some more time today

Mr DEPUTY CHAIRMAN Order,
order

SHrr D P KARMARKAR I shall
conclude by saying one last sentence
which will satisfy both those who
want the debate to be continued and
those whe want to put a stop to it

I was on the point that 1n giving
its full support to this measure the
House » 1eally promoting the cause
of economic research as also economic
thought

Si1 I have really nothing more to
add and, therefore, I should hke to
conclude by saying that I appreciate
very much the wuseful suggestions
made i this House I have one
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small humble observation to make to
my learned senior over there, Dr.
Radha Kumud Mookery,, that in a
“Aiscussion of such a nature, very use-
ful and educative all opinions ex-
pressed on the floor of this Parlia-
ment always receive the fullest con-
sideration Sometimes, we have to
face the alternative of accepting or
not accepting in some cases and 1n
some other cases we do not accept
but let him not think that we have
lreated the discussion as something
m the aiwr, though we heartilv be-
lieve that all of us do have a lot to do
in the air Thank you, Sir

Mr DEPUTY CHAIRMAN
question 1s

The

‘That the Bill to facilitate the
collection of statistics of certain
kinds relating to industries, trade
and commerce, as passed by the
House of the People, be taken into
conslderation ”

The motion was adopted

Mr DEPUTY CHAIRMAN, We
shall take up clause by clause con-
sideration of the Bill tomorrow The
House stands adjourned till 8-15 a M.
tomorrow

The Council then adjourn-
ed till a quarter past eight of
the clock on Thursday the
27th August 1953





